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SHRI M. B. RANA (Broach) : 1 beg to
move

““That this House do further extend
the time appointed for the presentation
of the Report of the Joint Committec on
the Bill to make provision for the
appointment and functions of certain
authorities for the investigation of
administrative action taken by or on
behalf of the Government or certain
public auvthorities in certain cases and
for matters connected therewith, up to the
sccond day of the second week of the
Budget Session (1969).

MR. SPEAKER : The question is :

“That this Housc do further cxtend the
time appointed for the presentation of
the Report of the Joint Committec on
the Bill to make provision for the appoin-
ment and functions of certain authoritics
for the investigation of administrative
action taken by or on behalf of the
Government or certain public authori-
ties in certain cases and for matters
connccted therewith, up to the second
day of the second weck of the Budget
Session (1969)".

The motion was adopted.

12-09 HRs.

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS—Contd.

MR. SPEAKER : We shall immediately
begin the discussion on the no-confidence
‘motion.

SHRI NAMBIAR (Tiruchirappalli)
What about the time allotment? I suggest
that 15 hours should be allotted.

W T AEE qEE (aewE)
AT FEITE, S ARG F Afew
&, @1 AT & aarvg &7 feqfy % 397
Ias @ famwsram 1

MR. SPEAKER : When I am on my
legs, the hon. Member should sit down.
The motion of no-confidence will now be
discussed by the House.
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Yesterday, when I met the leaders of the
Oppotition Groups and some Congress
Members and also Dr. Ram Subhag Singh,
I suggested that in regard to floods and
famine, the hon. Ministers would give the
information to the House and the House
could discuss those issues at a later date
on a motion by the Minister. First, the
Minister should place a statement, because
that is very necessary. The whole country,
including the Membzrs of the Congress
Party and other parties is interested in this
matter. That should not be made a party
issue. Therefore, those two items should
be kept outside the purview of this motion.
The other things could be discussed.

SHR1 S. M. BANERIJEE (Kanpur)
What about the Banaras Hindu University?

MR. SPEAKER : Hon. Members can
discuss whatever they like. It is a one-
line motion.

AN HON. MEMBER : What about
famine in various parts?

MR. SPEAKER : Famine in any part of
the country could be discussed on that
occasion.

The Business Advisory Committe,, will
meet at 4 p.m. to-day and will decide how
much time should be given. Now, we
shall just begin. Any-way, it will not be
over before 4 P.M. to-day.

Wl T AT U@T : AT AERA,
g fadeq srarEzar g

MR. SPEAKER : Can you not say in
the Committee whatever you want to
say?

! T AIF T@AY : JUH AGRA,
T W §G FIAT NFAT g, IaFT TAH
FYE Travy qEY § 1 7 A emvAEdO-
YEA1d & gFg 7 ood fAdEw FTw
TMEA E | @ A I fave-
faarwr *1 fangar gi feafa 1 9w

TET AEAT & |

MR. SPEAKER : I am not prepared to
discuss anything here. You raise Banaras,
somebody else will raise Allahabad. It
is not the time. Shri Gupta may start,
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13-12 Has,
[Mr. DEepUTY-SPEAKER in the Chair].
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FORT FEar ¢ 5 oW aw d@r
& \ 7 vt & e s da v
¥ FEAT | K G A feawal
awEar g | wrar § 6 s e
@ J99 FHAMET 1 ATAES
fafmy &= g, ot vt § oF AT
T W g 9 234 &94, foeelt 7 191
@ FT FAFAT 7 240 w97 faew
arfed | wE AT & G 7 @A
qur 7@ & 1 afew T FAGeEfed
AR A W qIF W ST F g
2 | WX YTEREE g R I /I
7t 9 ferw aw a2, A TW AR
7 qifegmiz #1 AEc-agfer aae &
€ & | awr QX fagor & a aoet
fomrat #1 ofamie & a9 @ A
I e # qifearic 1 fo srEee
AT | & HTYET AT H AT 20 FT
AT ATEAT F :

“In determining a dispute the Board
of Arbitration shall examine the merits
of the case presented by both the official
and staff sides, and take into account all
other relevant factors including the
principles cnunciated in any recent
report of a Commission of cnquiry
ote.

TAT TCHTL F1 T4 AT FAAIC &
e smifadem g $aen #1 2 fF Tl
sty 1 Aeaw fafmm 3=
freet fzd, &t & G 21 &
BT aifaaTAz F Gra o ST & |

“Subject to the overriding authority
of Parliament, recommendations of the

Board of Arbitration will be binding on
both sides.

If for reasons to be recorded in
writing, the Central Government is of
opinion that all or any of the recommen-
dations of Board of Arbitration should
on grounds affecting national economy
or social justice be modified, the Central
Government shall, as soon as may be,
lay before each House of Parliament
the report of ‘the Board containing such

KARTIKA 20, 1890 (SAKA)

No<onfidence 210
Motion

recommendations together with the
modification proposed and the reasons
therefor, and thereupon Parliament
may make such modifications in the
reccommendations as it may deem fit.
Modification may extend to the rejection
of a recommendation.”

afe 97 sHft §1 | ¥ 9 7
IR 7 4 fF RFT FE oa-ded
F fad wr faar @ | T qw-dEw
F AR F@ & qHA §9 fawwa @,
Y 3¢ aiferariz & anr @A g )
™ TiWaTHe § qgAd T F q9
2, afew foe ot a7 o= faom o ==t
§ WTTAT STEAT & | THE ATT 3T g3
gt 3, ot ER fomea few w)
27 AR e ot FEr a1 fF T W
afcfeafaat & ggaw @nit, @t saa
farerd g Fawfar A
grit, afed saar favierd a7
il

HER & #X ¥ Fgr o g f
IEF I GET AL § | TA w7 oA
F% 0T IH A9 FT AT | AL
| 7z & f 97 dur 2 A ar s
g O TuT Wt UF @ @A qoAr
wir @ s Fedt € f5 A, o
o at T W A & 1§ A e
FCA g § | 77w O e
Te| #1 21 fammec FT w0 o=

qET W T IFA Ao e
ACHEE A o1, q@ Fgdl & :

“She spokc of the Government's
cfforts to stabilisc prices and said,
“Although the economic situation had
improved over the last one year, the
country was not out of the woods.”
She appreciated the difficulties faced by
wives and mothers in balancing the
family budgets but strikes and closures
could only slow down development.
She said Government could not ask
the weaker sections of the people, the
landless, the Harijans, the backward,
the tribal and the hill people, to wait



211  No.confidence Motion NOVEMBER 11, 1968 No-confidence Motion 212

[=fr W )
for long for their minimum basic needs.
It was not possible to fulfil her obliga-
tions towards them unless the country's
resources were developed and more
wealth was created.”

#q ©F YO HAl W AT HT AL
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Mt snfew R F1F FT 181 77
F T IEW @F I G § 0F qC
W e F ant &
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fear & fo & v dvF A § 36T
fewe & faar wam, sfew R @
& A H T AL {1 I A § e
ATSY AT I9F a1 F a1 g AT AfwA
AW F FAT AT A1g F7 fzewy AT €
39 get fagr mav 1 @@ avA Al da
A A f w1 IEE g #EE A A
z=fer ¥ fomr Afem w19 & ==wr
a2 faa | forra f e 2 5ot 2=
Tt faar. 3z FaAr £ fF wifefe
T2 71 w1 7 2 ) faew @@ A
T FT AT 21

Sl WEIR™, o AT 2| ZAT
ATFTA FHATT AT £ AT A
At # frreanfear £ s 72y 2 09
F 71 faeedt 7 77 q AT 90 d {1
7 7z @ 4 fx qfew fregar w2 @
ERAREL I A e T el T 1 & S
|9 W & | 9% UF T47 FA &A1
fom® afwn gawm & fam gea= 9%
Ta=Y 7TE AT ES | § FHAa g wad
ot a-Ffe dW g OE § g
FE FT EF 2| WL AT FZATRH W
ZF 78 2q & a1 R Ty A< g ?
T e wifa &1, @eE &8
Zrm | fearifes TeeE 1 0F d¥EAE
fererar Y R 1 AT ATHA g FAA
T faan &t ST F gean £ A |

7 faua go dve afemr #1 mgT-
frére ¥ at § 2| T vy A
N A & FgAT AT | ATATA
godto & WY TW &I TET & A7 ¥ UFIC
¥ arrmag & &1 qfee w1 s S
F stfeT<l & o ATE AT T HLA
% vafs agr qwag qx A Frfaee
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olon
a7 @ ¢ g 9T i gfe| & qrR
% UHo WHodTo §, & T4 W FW §,
T F wifew 9, It ¥ &g
et 2 € | aga 3t F 9 W AR
# gt o gferw &1 feefantwm & @
2 afF TR 3@ A w1 R
YOHT FETO ATHE FATHC W
Famr Sl § fF g0 de F IR
7T 9T A Ffaat & 8 oF sEHr
rar & fores @gr ar &t = g€ dnm,
TTHT TTNEF AT F4E F AT B0
TEEE, A A AefaEt & 0 A9
TF  ATRHT  UTAHAl  URRE
7z g go dro ¥ &: W ag #
A1 FT AEA H1TH AT A HH F AR
1 Zred aar @1 g | A 9TH AiHe
3 SET) ¥ FAEHT ATE 68 aF &, A4
f& agr 9x qezafa mad TRy gsm @ )
1964 ¥ TYEH F1 d=dT 3962 oI
FfF AT 4484 F1 4% & Fa9 A A5
TEAT T WEE #1 wear 1964 H
150/ 41 1% ¢4 15 TEAT 7 1953
Ao | Ffiasfaw Fe 67 7 OF a1
17EARGI N A IR E a7 @

§ o § UF oTH IAMET IHT
AT FEAT | TR AW ¢ {6 mEwi-
T A F FT qferd @9 &1 awi W
7 e ST Y S wwer & 1 IAH
AT /T F AW ¥ AT | IAF AR
I ag Fferer Y 5 aqrre awi ¥
qEe 9T | qﬂolﬁeﬁﬁom{'eﬂ'o
T ATET WY T faar Ffer @ dre AE
AT | Ff o v gav faan e
THHT T2 foam | A gaT R @
AT AT AT I8N Fa7 fopay ? 3@
T FrEfad ¥ Fw oo qw wrefE
21 IEfaEt 1 T FT, e a7
fadt & a@ & T4 AT 7@ S frgT
ﬁﬁtmmﬁ)wﬁw{mw
TE & ST 41 994 faw mifaw w9y
TRE FT 474 7 &% FC AT A7 Iy
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g7 foert #1, 3o% wewi Y o @
fozrd 1 @iv 7g 21 f& o I A
T g7 7 fowrar ar) TEa ford
Fr 7f, dro arfe o T W foiE
# wt Afer 78 A gam 1 g S
UHo qto éﬁl’mmlg,—@?(
Yo mﬁoiﬂ’o%ﬁ]’ﬂaﬁﬁ
fear f& 7 amew, s AR #
BIATAT & TATAT F© T &1 awaT &0
9q T AR H gAT A T AR
o dto arfo & wfm & fearadt gf
At ag qa &M {5 g IAET gt v
#\T a8 |19 19 75 41 1 3" o vHo
qvo, THo UHo HTo, GMITT Y
AR AT B EITFAAF
uF FETEI e

TF FETT IIEI AT ATH T @
g1 R R I ] oF IR
T 3EH A 71 71T o7 mm, 9
aﬁaﬁw”rmﬁmw;@,@,.
3to 7 fotE Y 3T 9% amefwai #t
TFT 1 = = faar o 9t e
IHT X @ q IASH TATE FO A,

. %! TaTg & faar i gar smefaay

F1 697 faar1 99 I A 7 FEF
J1H< ag 9 fear 5 agw ag @
AT {2 ASFAAT F HATAT & A@Y IHiA
Far 5 g9 % 3@ AT 9w a” A
Fa#T T gé, AT AT F 9™
ard T AT o ATFo o T@T MU
@t 397 #2715 a8 waw st 4,
zaar W faar | o9 2§ fF fem a0e
gar e ffare giwrg 1 47
Faer &1 IITZLOT &Y AT9H J1AF TG ¢ |
qeqe WEE, A9 Fw A1 fegfy
7T 3?7 gEET FAACAE A7 favarw
AR WAIS TG Iwar
sifaF =T 22 W 21 wE F T
awr afg arfe X @ & F97 FH
Fret AT T B fEwreT FeT AT
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[&T #ax @@ =)

A A9q &Y 32 X MSAT & AWM
qﬁq\q'{g’}fg| AT o GTo q, gm=
7 o1 faesit 7 qfFw @2 Pfgaer &=
m F AIETT A1 T UF ¥reA
TEATAT FAF7 gA T H1 fmear 2y nfem
AfF 77 AL GT A THE T4T 7
FARI B AEN AT € AT wIFTI
FRarfar #1 (eoEEmA)
aY I FzAr ag 2 {5 qve Ag
TFHTT AEL 2T &, S84 T8 faum 71
e fFar &1 39 AT A AW
2T 7 FTHT I gATFI 8 | IF HOHIT
T 60 TG HIETLT FHATICAT R T ATAATHT
ﬁﬁwg} qo dro HTT AL TN
9T 9% AT AW T A7 AT F1 7607
A | ATHIRGTT 7E1  TAfAG § FEA
T fF aT ;T FT TEE AT
aifgu | #T ST a7 FTETC TERAGT
7Y AT § A1 72 F1E T FT AT T
%, "o dro & AWTH HAT HILTT 1 WATAH
2 % go dto & 3T g1 72T 2, FTET
FHAMET & WA &1 AF7 #79 A4
qTET 7 AL 7 zErer faar ar afge
AT Gtz 7 arfaw o fagrar, ¥ o
T§ 9% & ZU A, TN § S 7
fF fagm sEwea FTFC AT T I
Y fa=a1 7 7% gfe® =7 9519 F7 G949
F aTfF 97 ACHTT AgT § T |

MR. DEPUTY SPEAKER: Motion
moved.

“That this Housc cxpresses its want of
confidence in the Council of Ministers.”

Mr. Chander Jeet Yadav.

=t warfie I (AT ) : HTAATE
IuTERE wEvEd, 19 faawT Ft ar
FH=IET #1 A7 A AT gE A
31 fewma ¥ g FHAITET T A1
aﬁﬁfﬂmﬁg;qmvﬁlﬁw
2 oY e gEd q1 f aET FHATET
oY S [ A, St IRAY Hfeweai
faat T 19 fagma w1 faelt &
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72T HEAT WEY, I9 A7 AT F FIC
faae & &1 %" 9V @g T
qEY & fm FaIWF o7 FUAIC TAAT
TE wo § GO ZT 1 ZAT I AT
TqEF §47 493 ®1 I =T F7A7
=1fem | T gra 97 fa=rT #vw & fAv
FHE F ATHA TFATE 1T A1 T F4TTT
fear amr %17 w7 AU et o
faare fFm @mAr faasr asz 7 o
feafy Gar z1 = 4t Afew odm
fardt =1 &t Av% 7 g7 sfgvamy w1
JETT UF TIHANAT gUFEl §, UF
TadfaE A E ) (qAww)
{ FUEAT F TH g § wfavarw A
T A § F7FTE FHAAAT F 9971
R e g Zragar 2000
(m) .....

qRA, FHT TF T AdE 26
AT AIETL FHATL FTA FIA 7
¥ o3 § 729 37 91 Sfavm v
FHATTET FT FaTE T7 =T8T 3 foary
g ¥ feaf 71 ars 7w g za ZzaT
F TEAET AL IH F A4 FT AT
@Y g W A1 IA ZITATA @ AT
#ar | f=z 97 29Tl 2urg F o=
g\ A9 9 KA T FHATE I
AT 9T M | (=T )
ZATE AIFTY TH AT &1 GEAAT 47 5
FAAT FfeATIAT AT gHETO £ | ZW 7
FHY T8 T A IR AL far 2 2w
F AT AT aget o7 Y wEE
g @ & afe a8 Ffeamal &aw F01g
T F FAAMAT & &1 AT 477 8,
ST ORI § FHAMET & @ AT
73 wfearzar 2w & fafwr fashr
FEE AR FT@ml oy 7w
FE A AALA & AW 6T 7% TEATE
N wfoaré 7w &1 gATE AU Her
St AT woft ot F AR ATy R q=T
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@ F71 a1 5 T® 30 Y FAG T
7 fa{lg sAar ®1 31 a9 W &G
" @ AT 21 39 #of e,
WS #1 FweEdr g AT gEA AW
& 39 AT FEETAT O ZHW TE A
F Tmq fa=r #9491 oanfas A% a0
AFTAAT FTAT FTFT7 FT FA57 § A7
qAHTT T 97 AFATAT 7 fa=e #7750
3 ot 7 fzom F 9@ AT F7
e w7 qwmAT 2 fe 3w ofem
HAYAT A AT oA AraT a9 & fAv
TR FHATE FT AEFET § A7
I Z2ATH T AR anfg F77 & fam
eifed foar 741 £ 97 21F 19 770
21 faeet aie o za vraafaE AT
g AGET T FHAIT F71 ggard arfx
F & T IFemET T H1T AREgan
AT AT FHATMT 7 39 F =7
feem faar | afew #FT s 9t
f aga & gy s aTAE 4,
fadfe 4, 3% gzam anfg o = &
fau agwmT w91 WA 51 =
wat ot fqEw amar § aifew orR ar
IR #T 99 F dfawsw T o
gfefeafat o faame &&F @
FAAMET F TG FEATTATYT AT AT
Tat & &1 favgy frar | 99 qrag
# qETR FHET@El 4 g7 wfaaaw
%t sfadew faar a1 fF 57 & maw 0
werifagas fasre fear s @
AT FHAY Freerer 8 § 99 Y T
T few fomr st ok 9w § faeme
FEAR T W 9w ¥ A
@mmﬁﬁ%m sfe
Pt & sfte awrd g &, ardt sy
! afew ¥ foar - (vawwr) 7 aw
o 2 5 8-9 T i oo o
T § ForT 3 6 amr w7 amdw s
T ar 5 IR T @ B e
wrdat % fewem foam ar, 9 argwre
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1 FaEr A feey foar av a1 fom
Ffes el Fe T R §, aga &
iR ga e @ §
AT A F N FER T W AW
it Fgr & fF s F dEer @ 9
F AT HLHTL TT F AT AgrAfaqEs
FOAE FCN | IET § WEl qeAT
AFTE § AT @IAF ° | agl 9% A
FETA FHAAT & A9 FATE g
fraasr qfaq 7 T A &
AZT qH F7 FHAMNET & FIC IT
FEE 39 F A0 a7 F o9 q@
7 &g wafog fFam 91| 39 oF s

| FWTYT GZAT AT AIAT 4T AT IH

X " FOA9 F (A0 q@ET T aw™
FRATE FY 47 ° (SR ) FEIR
79 & a9 &Y 39 I S F B
wafeae faar 91T 99 Ffafe foemima
%1 difs 3@ Tg & fav favmee a
I FT W e fmr g
faa @indi ameT a9 geET F @ §
f& a7 F@d FHIfE #1 9@
wafaw fear & ag =& v fee
i 37 wafew gl wtar ¥

(zmauT) |

st Ho o ®hT (A fzeer) ¢
fa g FHafal 7 a6 fFar ¢
I & A/ R arer fag farrdy
TFHE 7 FL afeh oW | IH A9
Tl X IW TULTHN ¥ I&AF §eg gd
T g ag & 5 ot o

His widow has not been given the police
report and the post-mortem report. His
widow has not becn given anything. We
want real sympathy; not crocodile tears, It is
the basic point that I am making. What
is this? People have been murdered. What
is the confidence that people have today in
the Government? Where is Jallianwala
Bagh and where is the Congress today?
Tagore renounced his knighthood at the
time of Jallianwala Bagh. A second
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[t Ao ATo EWIY]

Jallianwala Bagh has becn staged now and
Mr. Chavan is sitting there complacent.
The Prime Minister refuses to do anything
and the Finance Minister refuses to do
anything. What is this? They are making
a mockery of this house. Is the widow
going to be given the police inquest report
and the post-mortem report or not? That
is the basic question.

o waoa arEw e, AR uE
R wgr ¢ 5 ¥ fog o a2 w9 0
F @ T F AW F@ g v A1 7
FATiSt & s ot Feafa g€ fomw
f& S wawT T ¥ difer 9, Toea
7 woe g8 & A Afsw @, fee &
AL G AT @ AT § v Afsa
% AT I 12w F q&f =T F a=e
o AT war @ A Aifea 4, AT AR
o g wet a7 A g A " &
T R I AT A I FE F oA
A TET FENITE Y 91 geaT
Z€ 3@ ¥ I A dJwar 71 w7 WA
T T § T T A @ gE 2
nidffiae afeds & g o I ¥
I g AR FEue S o
fe gd oo, 91 AR gaTEAT anfe
qg=TT a1, fat s sgmar ekt =7
9T YgAET AEEF 97 IH FIAA &
Fr I8 7 34 gE AT I9 wEEar
W A A 9¥ A g
# a9 o1 5 gAY A FHETY,
mH, ax ¥ FHATQ A fedw
iz & FHATQ T faoeht Torfaw
qifzdt & TgFE F o W a aw
= Tofas @ fag &7 amw @i
F qEFE § AE AT J H 9FI A
feafa 3w & s=< Ga1 7€ F o1 9°-
7/ A fifea 2wt 1 T9w 9T TEE
et @t 1 ot Ew 7 srfafer At arw
HHET FT THEAT FR FT JAT G
€t 77 7% @O a1 feafs dav Foaw
fast w* % qelag @R @aeTe

ara @t TS g efa Ay dar
Z8 ? 3wa ag & fF fred s wma
F qX AW § OF GAEH TG
ﬁwﬁ;ﬁ'ﬂgé%ﬁtt&vthﬁf}r
F 77 8 T s e & qgw
faadt Tortfas oifeat & g o
TFE IR T R ff Afew e
afeormit & s+ @€t facram g€ st amw
F A FT T @99 A7 T &R
aéy a1 & Fr sATal & S ¥ oot
8 eAfaw aifear S s, o
mHo e, THo THo flo #X Fqfaee
aréf aifs @ a@ ¥ W H UF e
T feawan #i feafa G=@r +@ 1 1@

SHRI NAMBIAR : It is absolute non-
sensc. What has that to do with this?

A |IAa gEa : I§r F qfors-
e W ¥ ¥R OF Q@I feafa
4aT &1 W & N famar & wgow gd
|+ &1 fasar §1

A, FAF FEIC 9T qg 3T
AT AT F I8 X aT SEan
¥ @ get & agta fear ) F wgw
fF wror 5 BT AEET 9T gW AR 5
fer & 7R % fF o gUR FOETD
FHATC AgTE wrfz & fifsa & ak
QU FIFT FoaTd Afe F¢ A5 &
I FY gEEATEHT FT Y g FFAT A7 |
A gl aF gEATH @ I AW R
FEG  FAANGEN & GBS FaL q@l &
o gTETQ FHATET 7 gTATT AL\
T AW & AL T FHAFAr
¥ gTaT™ &7, FR 397 T, fawe afcfeafa
dar g€ | IF AWA FT FAAT T HY
forerey fiF &g welt ey e Farany
off 37 IX AT T’ | AT T TAX-
RY # TET FA G A T F -
aifat & gram &, gwmET F71 FW
zoq fear Afsea qowre ¥ 99 & faams

FYE FraaTdy ¢ B S FETC AMAT
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Iq Y T F G AW AT
& amreAs aw fEar @ oA & sEA
FEATA FHAMAT ®1 A § I, A
HFEQ FAACET F1 I8 7T qHfaa
fear &t 7 & 39 #1 @i fEary
Ffew agl 7 T ¥ A2 feafa ag=t
T o 98T IAIW F qfag Y THFT
wraw g fomd wwww, i ord,
§to UHe dTo, MHo THo Fro HIX Fad
qrEt T, &5 At faTd g IuT w5
var 78 o1 FifEw 39 qfaw T F
oifae T gAT AT, IW F AT
F o9 IAL AW F HIETA FHAANEL
7 foe gzam &1 a1 g faiedy <=0
# frelt S AT A IOE R &
Fareit #1 qaEtET Fv f3ar o7 ar W
I9IT qga Y gHET T TR I TR
g A 7 = areedr § qei
Azt g & ag ifer o 1 IFF
faeg sfawam gma a9 & T2 Jwe"
1T WIS qeaqaw $ TR & fa8g
afaqvara sreara i T w4 ? ATy
St T 9EF TAWLW F JARHT THL
¥ faeg sfavawm wama smr aifzg
a1 fored f @ @ sy sHaTrE
F FT=E F g foar ) fEd R
S A F A sqEtal F

SHRI NAMBIAR : Is he competing
with them? Is this the way the people have
to suffer? Doces Shri Y. B. Chavan want

‘1o compete” with the Madhya Pradesh
Government? Should the people have to
suffer because of this kind of competition?

St wxlT A F gy oy ager
g 6 gfemn A i st e,
gomE, fage R SeoRw #t G
mm-\fi‘ﬂﬁﬂgi'mqwq-r
fF v sl 91 gzam w1
afgaR T € | TS I @ A
MS5ILSS/68—9
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& fF ad a9 @ aam TF F
T 32 fa= ¥ faae 507 Y g€ @
g1 & & O o< fawre s & fe ot
feafe 2ot 3w & 1T §99 & a=¢
Gar &1 @Y & 9 #W wu A oA ?
BN W AT &1 ANEd § S AT
FHATA & I8 vt 3f9a 9 g wi
T 7 FEW AT TEE F faw -
0 7T F Fufer @F i mfqor
FAF ¥ ATENAT HFAT FEATH FH T
oF Aifas sfaFe g 1 WA
3 g A8 & | AfeT g o feafa
dar g1 93 ey & & o o Feelt
T & AL AT @A FHATICAN
FT AT =@rat F1 T F F fag,
TIAATE gAFURT F1 T F4 A7,
AR F &9 FA & (@9, T F
YT AoqATAT 921 FEA & fAA, T
19 995 39 a9, 77 fF 90
RIFET FAATL FTH F1 § A7 7€
g, s qu warfawfe wefng #@
Z, ¥4 10 FEL FHIICE FH
TAAE T T aF FATT o &
faa, awAifas eqFvEl 1 O FEH
F fod e &3¢ av 9a  feafa &
qFEAr FT & TG

TE-Rd F FAT Fg ATAT AT
7T fF IR FAT WY T FHAE
& FaTel B LAY ALY, T IT§ AO0Q
T & & TEAgEs AW § wgAar
argan g e = saeae T 7 aei w7
ArE-A0E FT 9T F WA TET | A
% OF T A, 3FF I qIA | 80
2 7g Wt F [AT FEAl 7 IR
faa § fF gw@rQ swafdl f &
AT & I9 9T FH T AT T g\
Tg wAY A A O FgT AT | T FEAH
¥ 0E @7 ¥ T UF T SN
FT & w7 o1 fF @@ aw gEdt "o v
T &, I F TEATE WA HY I F qASAE
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# faend FT AW IF X FEFR AW
MFA s ol far i srm
¥ forg amsifee w % & a3

MR. DEPUTY-SPEAKER
resume after the lunch recess,

: He may

13 hrs.

The Lok Sabha adjourned for lunch till
fourteen of the clock.

The Lok Sabha reassembled after lunch at
five minutes past Fourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

MOTION OF NO CONFIDENCE IN
THE COUNCIL OF MINISTERS—Contd.

sft worofter qra : IUTER WY,
Fagse W fFag et 3 @@
FT I T & 2 fear Oy, A &
o g & 7T fam o 7 a2
TETA FHICE FT T GRETH
IR A IR AAR ¥, Ik ofA-
fafegi & fagre-fame s
freda g1 SR 7@ N @
w1 a1 f o @ g ww g, wgmg
74 FT I IR FaH AT CF
AT A TR FT I , TR A AN
FA F1 AL 8 | 97l % fafraw dre
T AW FT W &, FOHIL A 7 0T F1
we # faar a1 & @& A |a<
wfwem dar gaT € A A 1969 aF
FaeT SfadeT T F W AT I ;)
T & AT 99 a% ag SfaaaT a8 o
ATAT FTHTL AT T T AFT HT
#YE F2w T I3 AAMEE | AT TR
e T g 1 aq F o I
it & s Wi 1 Som @
qw T ¥ TETE W ¥ qET 6 X
T, A AqT F TATA &1 & FL, TAE
¥ gHOT I9 a9 W @ Ao e
¢ 5 ot Wi ox wEepafgEs
foram fomar omg 1 gRwT & AT #T

.

oz ' @ & & 3w Y ardr ofcfefaat
F1 ST F @I T IT & AT SR
IaFT ®1E g fawem amua AfEw
A e Ao s qum A
% 3 & aA @2 & @ & F Fwwar
g & e qvasy gwie 3w Ay anfes
Feafa & amer ot aga mars ¥ AT S[EAr
g1 T AW F H]T afaw HEE
1 oY qw o fF W st faarer
39 grIT IEE 0 3W gETe #T fawer
qAEATE FT ATEAT FAT M AT
W F1 Wt FTTIE 77 & A fawm
¥ FT T TH THTL F GFST FT AIHAT
IART WY FAT T AT WIKT HT A
FEAT IT @I R | TH AT qvEHAT
I AT &Y 2 fF oI\ wET g6l A
g fAF=T Sty

ag a1a ey & fF o ¥ gra 7 wree
FT IATEIX & IAHT T F9 7 AR HEAT
a1fed, IEFT H A § AEW e
g fagmm F1 & =< AW AT @
FEAT AT &, AL FT AT FT T
2 o ow Ay FTAT grar § 1 FAw faewr
&3 & g% 7 WraAT 9av A€ & a%dr
gr e wigEigEm g fm 3w 7
oy WY gEL T &, T 7 08 W A §
fam ®t aweaE A AT A J74T
g g g el A
F forwre &1 30 £ gy W fewra
YT wage 07 g faq € N fagrae
FEh smavmFad &, I W gfa
T N TR

fama #1 gar 3w F AL IO
2 o fawre & qq | S TEENd gnl
AR §, TART AFTASAT WY A FFA
2 104 wfs7 ofcfeafa & Faw oofifaw
A ¥ wH A T qEar g AT |
Fo fax gu werw v ar )| AW A7 F
garr 54t & At f5 o uFe Fo ¥
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Frag §, Tl F3 wr am faev an)
3 9 ¥ qer 41 fF oy AT =g
quaNTy FrAr & AU ar auT 9
FRAAT @ E | IFIA AR A faan fE
70 A9l qqd A & fag T E
ATRY W AT F AT IE § A7 TG
Fza o1 @ ¢ & =y amiend
g 7eR FE | 57 37 § g7 fF a7 sy
qeT w99 fawra & giwn & fAg
|z g AL A F0, Ao AT
A &Y NT F FAAT FY A FIAT TEAT
A & gvET ¥ Ay w1 qfa
FTAT AT AT F4T g AwEA ¢ F
F=m awTT ¥ fAg oar FT7 TE
Zrm, a1 I Z A gu Fey fr g A AL
ATYHT AET & FfFT g7 T7 NFC F) AT
T AT FGT &7 N EF A2 F TS A
9% | A AT F AL, TH TFLF q0q
A TOHIfTF TF AT qW FT T 7@
Z, fadrdt a7 w1 @R E

A FT 99 1T A A ¥ F g
AT AR a7 anfedw Fren FEA
W ¥ fF 39 § o 9T F1 a9 N
[IET HY 7 17 IT A agrfrogo
UHo AN At ¥ 7@ &t fawer weSi 7
IO FTEAT £ T GFEWT FHET F Aeqey
N 5w a7 a9 7€ & fr W w3
F T F 9= I AT F ad

miaw § aR ak wfw & @

T I FFIT A F afedq Agy
frsre a1 a7t wdfai 91 gz
U ¥ foe s way gaw a7 A
et g # af ¢y a aE
FIAE G T N oY 9% dAwad
MALE LUITE ECE PR
§ & o a7 T o g ot aw wr
¥ &1 &, I T WY o @ o
wFAr § 7

W’Aﬂﬁtﬁﬁiﬁsﬁ%
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sqfeqs gTFa@d Ft AGT oY w1
q gAAr A @A AT gy @@ g
& T FATHT AT FE@ AT F
FT AR 99 T A T9 A frde
- ¥, 08 A0 TAE Wy
Al 4 TLHIX 1 Faq gl Tar g f*
qE IAFT T FUF A ATAFT FET
9@ W@ IAFT AT qAT &S
faeelt ®1 weaTei & g § sqfews
gAFATar & A &1 0E ) afET T
24 fr weare 3 g @Y fe<dt sfawm<
1 gAY FH & AT FEr AT
IFA AN F AT I AL
F a9 9 Afywifaisr e
FEIAT | IAFY TAFATAL & ATHTT 9%
TFo qto F1 qufas far mar, AR
TAFAAY & Ay 97 fafr faemie
#1 wqrarafea fear @) ga% s=war
At WY A FTE T fF § gEe
ofaa & afres afuwrd Wy gaw fag
faiere & | a9 & FEr & fF e
W AT FOGT AT AT FOE AT G
21 e qfewa gAF@d g, ar
=T guar, AfFw sfews gadaay
# oY 99T A9 ghar, 9g 19 fewE e
FAFTE ¥ WY g &Y mar d) e
Ffews gaana(r &1 safy & ML
sfgery qafae o 4, sfas &
afa® 37 F1 ZiawT FT faar mar ¢
W & wfafew s & Afews
R #1 faww e« a9z @Y
faFar 8 1 smTT S & snaTe 9% Afewer
AREd ¥ ATAvEEar gwH A, ar
Tg ®Y @A)

WG NAW H WIEE ¥ qoeTdr
FATAET TN 7, WA 7 I 9T
ATEY TE@I | FGT WI FT TIATHT WY
Ffens gAFAEL F FY A FYOTE
9, AT 757 AW FH A CHT FR
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[=t s a=a)
A gz F7 frar o ozm wE
F Q9T AR T AT TEAMA F
Tgd fa7 7% 4F 99 79| @R
AW F FAN ATTEF & A A A AAL
F1 H=B! qYE GIFAI § | AT IW A OF
i g%z g1, 39 Tma F1{ AT-
T & T N AT fasw™ st 17
TERI T T7% T ART T JIGET
WA ) 72 AW Fr g9 B fr ag WA
I TET AT ATFAT F GIIT HT T 7AY 2,
w1 gafawis FzaET F 97 A1 T\
8 gfafFrEET 17 arvarfos @ 1
AT HAFT FTF ITF 4 F A7
HE

fagndt 2=t &1 97 AT FTRT T
fagg wfavarg-w=ng =mar mar 2
ggfy fogw ox 919 7 FwA & faug
TFT TR HTO T 4 F, wfET w3
FAGT ®T 59 91 § 99N AT THT F77
1 yFa7 fa=m, A1 39 7 37 99 == 97,
FN 4T & AT T G 2 W G, AT
sfawarg 9wz *7 fagr | zfoamom =
AT 7 T AT 9T Afavarm g7z far )
T KT A7 Gt gt & s
F T FY AT A 721 F Afafawa gavai
§ g7 9% wfavara gz fear | 3dr o
TR FY AT FOAT F qAE A
AT FT AT AT Ny Afemy F
FOTEA 97 Hfqeaqra g%z fagi
TEq AT WA F FAE I9qA
# oY F7AT 7 T T ¥ Wiy favary
w&e fFqr | Far 7 1 39 1 & vf7
sfawqrd y&ara o= F< faam &, afeq
Tgi 97 TA FT AT H AVF & faeg
yfqwaTa-geaTa FTARF =T AT @I )
g ¥ AfAWAH-IENT FT ARE
At gz A% aga feat aw 78 99 aa
i

7% agr & & g s i) a1
O AHEE § | ITF B THAE
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1 TASATE W TE &, ITH AGAE
WAT FG! AZT | qgAr gE wgmd 9%
N FA7 F AT @ ) =4 feafa F
T It AAEAE AT TR WT aIH
F AT FIF § ) FET A9 @A
AMGAT F1 TGX T AFETE AT AFATE
|qar Fgrr &, w7 7gme o ag anar
&1 M & AamT gg W fawe feqfa
21 g1 7€ &, 39 ¥ 9€7A TH aTq I
cfrfaaamisrgm aw & fawa q
frgaeqy g—-7" svAaT 7 fr QEF AW
F1 HEIT AZT AT &——, T R ATLAAT
] A1f7 1 S1z FT, 797 7= F A9
fea s *7, AgqW ®1 wrEAT ¥ TA
FEEart w1 gA fAa1 | §5 AT FTEEL
TATfET & A== w1 IWER),
AAAZEE AT AT FZ TT AT F
Fifrwr #7721 # 79 93l F1 aww
THAAT F | ATH FH AL FAL HA
Z, gMY A9 & W §, gAML qfEne
FATE I TTH K5 T TG TEN &Y AFAY
# fr 34 &1 wfazar A7 754 & |
Ff gd a7 WY a1 v@ar g fF 3w
& THA H17 AT FHEqTg W17 FisATEAT
&, w7 fF Zet Ay qifaa &)

g% ST q9-adf v T EE )
ZATL AT AT T AFZ T 1 ATEAT
§ fg gw g W F 72T A9 § AR
ATHAT FAFT FT WY T AL F AN
3% T F9AT FAC F99 © fow g
FTH &1 OF a7 ay faindt 7= 7g A
AMA ¢ {5 FTwTT AR O FTH A
aardt 8, e o w A & 99
A a7 Exw wma &1 fa=re faa,
et faaw dw @l 7 @« gA-tea
FarE 3, A1 I P ww A A
FITATAT F T, FAA TIAAAT FTCON
¥, 37 T Y faw far)

g Fg1 74T § % qF TR 9 T
sanfal a1 fafears gaw &)
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Y E H Fg 91 {7 26 @ FAAIET
q ¥ MIWT 2,40 T FHACET
ggars & T foar 91 #Y7 8, 10 FAC
FHATQ OF &, I 77 wAA] & foare
1§ T § ARTGAT FEAT Avgar
# f& ag g7 70T a1 FEET 7T 9
7 @ | {97 IFC FFT A ]’ T
gwi 9T AgAafagEs faare faar @
A ATFTT T AT ¥ AW F1 AT A
e faar 2—3 9T 3T e-10
FT wAfAT & Ayt 97 dF q@E-
qfogdw far frar o stz 97 #1
e 3 ar 71 s foay o 1 AT
waaifai & wfafafugi w1 frafas 71
A IT & AT 45 FT I 79 A1 97
fa=r= #3 1 wz-HA 7 s fwar g e
ATETT ZALT AT & A H I & A9
43 ¥7 fam7 F7 & fag dme
wEl AF A1=-37T a7 Y age 7w 7
Tag §, A A% FAIWE R
T MAAT HY7 U Ira =W, faw 9
nF-Aq 45 F7 fan e s awar 21

¥ 7§ ¥z TgT g F a7 af-
TAMA-YENT OF FI qAAfas 19 & |
T & awer s g v w1 weeg,
AV HTT VA T, FT AT FGV A 4T,
T IT I AT AT Y, FT A 7T F
TEl A= 7Fq 4, FifF IT F7 fae A7
femmn fawifea ar ) oF avw at s &
AT, T AATTS AV, FIFTC FHATIGT
# g3 St fear w7d otz gadr s
3T & 4T, o Fzw fagrdr aowa,
I FTFNGT FIT § | IT FT RS AT
A famfae famr ate feamr 2, w=
afsfaca st &0 wwaor qv) g7 fAc &
T T FT Ay F@vg

IR WEW : Y wAA |
sft wwe s T TR wEey,
AT Az e @ fr s @
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sfare-yena 97 fa=re &7 @ §
A7 gz srfaearq-yena Q2 qfa-gee &
faar® 2; e 3@ fr aziaat guw
wat § o7 A ag-Hat g | snfa g 37
TZAF S0 (AT TAAT AR @ ¢
FAT qUTH HaT 70 Afqvamm-geqE@ &1
AT WAt 21z F10 fF 9@ g A
gIfT g1 1 W 9% ea 7 7maA ¢ | {7
# faais §o Fgar 7@ g g, e
I 1 ITFEAITFT T & | TEA WITET I
sfqeama-gearg arg  §-—srargTaTe St
F g ot I F AR AT gam
AT AT TgF 31 W@V & AT 7T *r
FAATET K GAAT TR E 0 H 7 ;=T
& maz ag 919 39 faaz & w7 I )
afFa w939 frazg faaz & ax A7
R AL ATE &\ W AWAATE fF I W
AIAEKT TIAT AFAT 21T AGN FAT
Tifer Foamg & wfeg ¥ FEC X
g FEM fF 989 TaW mar St
FATN AT AfET AT IAF AR AL
] FTgqE AT Tifee, swaT AR
T 71 glaerFr aft R AT EE
TF T FIE AT | AT T AILH JIAT
T I FTESFIN

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND COMMUNICA-

TIONS (DR. RAM SUBHAG SINGH) :
It is not necessary. (Interruptions)

SHRI NAMBIAR : 10,000 employees
have ecither been suspended or charge-
sheeted. We want the Home Minister to

ANSWEr.

MR. DEPUTY-SPEAKER : What Mr.
Gupta has said has been taken note of by
the Minister of Parliamentary  Affairs
and he will convey it to the Prime Minister.

DR.RAM SUBHAG SINGH: Mr. K. L.
Gupta can get his motion adopted.

(Interruptions)

St waTeTe e : qg AMfeT K qq
Fdf &1 T TH AEA €Y A 90T
@t 5 A-wifwsa Mg o< feawaT
¥ aog #E fAfrec aga § 9812
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Wt g WA weWW (IWiA) :
ST HAT ®T TATAT A, 9T FTAATEY
FEY =T

MR. DEPUTY-SPEAKER : The Minister
of Parliamentary Affairs will convey the
feelings of the House to the Prime Minister.

SHRI UMANATH (Pudukkottai): During
the debate on the no-confidence motion,
both the Prime Minister and the Deputy
Prime Minister must be here. Otherwise, it
means treating the House with contempt.
It is not a question of taking notes. If it
were so, why did she come in the morn-
ing? Why did the Deputy Prime Minister
come in the morning? They must be present
now throughout the debate. (Inrerruptions).

SHRI KANWAR LAL GUPTA : Either
the Prime Minister or the Deputy Prime
Minister should be here.

=t TW ¥WF TTEA : I ARG,
g fAaza & fa =0 T W fag
yqx #1 gfeer aidl 7 79 |

Sro T gwa fag : sw=vr 19 A
FafaT g 1 s Ay g frrEn
7 #rfore s fag 97 )

SHRI M. R. MASANI (Rajkot) : Now
that both sides had their impassioned
spokesmen, it is perhaps time that we had
a slightly more detached and objective look
at the situation that we are discussing.
‘We on these benches find that we are in the
face of a clash or a seeming clash between
two of the important values in our demo-
cracy. The first of these is the right of the
worker to deny his labour and the right to
strike which are considered to be Fundamental
Freedoms which only Fascist and Communist
regimes dare to deny. The other value is the
maintenance of the social structure. In
Britain they say that the Queen’s Govern-
ment must be carried on. In India the
President’s Government, must also be
carried on. We have to maintain our
social organism in a normal, peaceful way
without allowing it to be disrupted in any
fashion. In the situation that we have
gone through, these two principles clashed
and bence all the excitement and discussion,
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Now, this morning, we on these benches
abstained from associating ourselves with
this motion of no-confidence in the Govern-
ment. I think we owe it to the Housc
to explain why we, with rcgret, have had to
dissociate ourselves as the major Opposi-
tion party in this country from other
Groups on this side. We did it because
of two basic reasons.

Onc is that we feel that too many motions
of no-confidence at the beginning of every
session become an empty ritual—an empty
ritual that loses much of the spontancity
and the feeling that should be behind it.
The result of that, or onc of the manifesta-
tions of it, was something that irritated my
friends quite rightly, namely, the cmpty
Treasury Benches. That itself shows how
you can devalue censure motions as you
devalue the currency, and we see how the
Prime Minister and others are getting
accustomed to this. That is one reason
why we felt that we would not associatc
ourselves with this kind of move.

The other was that, although the motion
was moved without giving any reasons,
we had the benefit of secing the original
motion tabled by the hon. mover of this
motion. It had eight grounds and we
found ourselves not very happy or in
agrecment with several of the eight
grounds which were found to be very contro-
versial, I think the mover himsclf said
that he would like to focus attention on the
events of 19th September. That being the
case, we felt that we could not associate
ourselves with a motion that sought to con-
demn the Government for the way they
handled that particular situation.

We believe that the strike on the 19th
September was unjustified. We believe
that it was a political manoeuvre masquerad-
ing or camouflaging itself as our industrial
dispute... ..

SHRINAMBIAR: Absolutely false and
irresponsible.

SHRI M. R. MASANI: We say that
because once the strike was declaredillegal..

SHRI NAMBIAR: You can very well
join them and sit on the treasury benches.

SHRI M. R. MASANI : ....there is

only one duty for any law-abiding citizen
and that is to obey the law. ......
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SHRI NAMBIAR: It was a lawless law,
a jungle law.

SHRI M. R. MASANI : Therefore, we
cannot associate with a violent breach of
the law or defiance of the law, once it is the
law of the country. The way to deal with
the situation was to come to the House and
amend the law. That is why, Mr. Deputy-
Spcaker, we cannot join with these gentle-
men. We believe, on the . other hand,
that this government which is weak, this
government that yields to pressure and
appeases pressure, for once it did theright
thing. For once it showed courage ‘n
maintaining  law and order....(inter-
ruptions). We believe that for once they
did something on which they had the country
behind  them. . . . (interruptions)

SHRI PILOO MODY (Godhra) : Sir,
why not keep a little law and order here?
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rcasonable compromise was offered. Some
days bzfore the strike took place, a reason-
able compromise was offered to the leaders
of the strike. Unfortunately, they rejected it.
1 shall read an article by a veteran trade
unionist of this country, a man who has
given more of his service to the working
class than many of my noisy friends on this
side. Iam reading an article in Opinion
by Mr V. B. Karnik ....(interruptions). He
is senior to these gentlemen in his service
to the working class of this country and he
has served the working class without
entering politics. He has this to say:

“The immcdiate cause of the strike
was the refusal of the Government to
zefer to arbitration one demand, namely,
the demand for a need-based minimum
wage. The Government had agreed,
in the course of the talks that preceded,
to negotiate or refer to arbitration all
other demands. For example, the All
India Railwaymen's Federation had
l'orfnulatcl:l twenty-eight demands. The
Railway Board agreed to settle or refer
to an ad hoc tribunal twenty-seven out
of twenty-cight demands, the only
exception being the demand for need-
based minimum wage which was includ-
ed in the lists of demands formulated
by all organisations. The other Depart-
ments  and Ministers of the Govern-
@ment adopted a similar attitude. Any
reasonable or responsible leadership
would have regarded this as a fair
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enough compromise and, dropping the
idea of the strike, would have begun
immediate talks for securing in concrete
terms the rest of the demands either

through negotiations or through arbitra-
tion,”
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It is for these reasons that we think that the
strike was unjustified. It was a politically-
motivated strike and the government was
perfectly right in dealing with it the way it
did.

Now I might be asked :*why should
not the demand for a need-based minimum
wage be referred to arbitration?” It is
a perfectly legitimate question and I think
both the Government and those who agree
with me have an obligation to explain
why the need-based minimum wage cannot
be referred to arbitration like any other.
Our present plight is such that we are far
from being able to meet the needs of our
people. We suffer from a bankrupt eco-
nomy created by the economic policies of a
bankrupt government. We are stagnating
today. .. .(interruption). My logic is this.
If we were to pay a need-based wage to any
categories of our employees, whether Cen-
tral, State or otherwise, the already deficit
budget would have to be stretched still
further and hundreds of crores of rupees of
further deficit financing would become
necessary, and these gentlemen who join me
in shouting against inflation would be
creating the very inflation against which we
have all resolved to set our face.

SHRI JYOTIRMOY BASU (Diamon;!
Harbour): Cut dividends.

SHRI M. R. MASANI: Also, it would be
a deception of those very people whom
these gentlemen profess to serve because by
giving them a need-based wage you would be
giving them a depreciated rupee, taking
away with one hand what you are giving
with the other, to the Central Government
employees. It would lead to massive
deficit financing and inflation which will
ruin further the economy of this country.
Finally, this is not the proletariat in our
country. The Central Government em-
ployees are undoubtedly an under-privileged
part of our society and should be getting a
fair deal but they are by no means the
poorest. There are millions of people in
this country who would envy the salary or
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wage which the Central Government em-
ployece gets today. There are landless
rural labourers, there are millions of our
small peasant farmers whose standard of
living is undoubtedly poorer still. We
cannot, therefore, favour a vocal and small
minority at the cost of the big majority of
our toiling masses.

~ That is why I welcome the withdrawal
of the recognition of the so-called central
federation which had been holding the
working , class till now to ransom. These
arc small minority groups led by the com-
munists and other politicians who have been
enjoying a closed shop and have been denying
the masses of Government workers the
representation to which they are entitled
because a promise was made to these
federations that they would have a mono-
poly of representation. They have been
misusing the monopoly all these years and
I am very glad that this monopoly has been
broken at last.

SHRI UMANATH : What about Tata's
menopoly ?

SHRI SHEO NARAIN (Basti) : Sir, you
should help the speaker.

SHRI M. R. MASANI : 1 do not nced
any help.

SHRI NAMBIAR : Bring in the normal
situation outside and then normalcy will
be bhere. Cancel victimisation. That is
the only remedy for normal conditions in
the Lok Sabha. Take it from us. Otherwise
you cannot proceed.

DR. SUSHILA NAYAR (Jhansi) :
They must stop victimisation of speakers.

SHRI UMANATH : Stop victimisation
of workers outside.

SHRI NAMBIAR : There is no mincing
of matters. If you want normalcy here,
bring mormalcy outside. If there is not
normalcy outside, there will be no normalcy
here. Let them take it from us. - We are
ready for it. We are game for it. Bring
about normalcy outside, then there will be
normalkcy here; otherwise, everything will
be abnormal here in this country.

SHRI PILOO MODY : I hope, you have
scen a very good exhibition of it bere,
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SHRI M. R. MASANI: [ have dealt with
these gentlemen for 20 years and I can
manage them still. 1 do not mind....
(Interruption).

SHRI J. M. BISWAS (Bankura) : Let
him only say when he is joining the Cabinet.

SHRI M. R. MASANI: | am not joining
the Cabinet.

Sir, I also want to welcome the announce-
ment by Government. . . . (Interruption)

SHRT NAMBIAR : You want to bring
Indraprastha herc. Bring Indraprastha:
bring Pathankot. We will face it. We are
ready for ir.

SHRI PILOO MODY : Sir. you better
make up your mind who you want to hear.

MR. DEPUTY-SPEAKER : Shri
Nambiar will plcase keep quiet for the time
being.

SHRI M. R. MASANI: Sir, [ was going
to say that another step on which I con-
gratulate the Government is that they have
decided not to recognisc unions unless they
belong to the cmployees themselves and
exclude outsiders from their leadership.
Many of us have been crying for this reform
in the trade union structurec for ten or
twenty years. Political outsiders should be
excluded and the union should belong to the
workers themselves. 1 am very glad that the
Government has now announced that they
will not recognisc thesc unions unless they
belong exclusively to the workers.

Let me now come to another side of the
scene, certain long-term aspects about this
matter which, however, point in another
direction.

AN HON. MEMBER : Sir, how lomg
shall we hear this cock-and-bull story?

SHRI M. R. MASANI: The question
that arises is as to who is responsible for
creating this large army of underpaid civil
workers. Who has indulged in Parkinson's
Law and created an army of people in the
Secretariat and Government establishments
who cannot be paid the wage to which they
are entitied? It is the Government; it is
their policies over the last twenty years
that have created a large body of under-
employed, underpaid Government emplo-
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yees. For this the Government is squarely
responsible. If they had restricted the
numbers, if they had shown some consi-
deration for the tax-payer in their Budgets,
we would have had a smaller number of
Covernment employecs getting a much
better wage and they would not have had
to face the situation which they have done.

SHRI S. M. BANERIJEE : Sir, this
should be expunged.

SHRI M. R. MASANI : Similarly, what
is responsiblc for creating a situation where
the government of this great country cannot
pay its employees what would be considered
a decent, humane wage? There again, it is
the Government's economic policies which
have led this countryto stagnation. ban-
kruptcy and collapse which have created
this situation. For this the Government
must be held squarely responsible.

SHRI S. M. BANERIJEE : In the form
of a short notice question.

SHRI M. R. MASANI : W¢ have some
time to define our attitude to restricting the
right of Government employees to strike.
As I said carlier, we believe that the right
to strike is a Fundamental Freedom. Only
the Communists and other enemies of
freedom deny that right when they are in
government although they may shout them-
scfves hoarse over it now....(Interruption).
But the question arises in what situation
and under what circumstances the right to
strike can be denied. Now, it is perfectly
clear that the members of the Armed
Forces of the country cannot cnjoy the
right to strike, It is also clear that the
members of the police foree cannot
cnjoy the right to strike nor the members
of the civil service. ... (Interruption). . .. ..
who have to carry on the President's
administration. But a distinction has
to be made between these Government
officials and the commercial employees of
Government. When the Government
becomes an employer, when it starts fac-
tories, runs airlines and railways and supplies
post and telegraph services, then Govern-
ment has to behave like an employer and
when the Government becomes an employer,
it has to behave like a good employer.
It cannot talk of its soversignty, It cannot
behave like Louis XIV saying: “L'etat
c'est moi" and refuse to submit to arbitra-
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tion and say: “If an arbitrator gives am
award against me, I will change it to my
own convenience.” It is, therefore, impor-
tant that we learn to discriminate between
different categories of Government em-
ployees. We cannot take away the right
to strike of the commercial employees of
Government or even others without giving
them an alternative redress. What is
the alternative [redress to the denial of
labour or the right to strike? I suggest that
that alternative is the right to the Rule
of Law, the right to go to arbitration or to
adjudication. . ..

SHRI NAMBIAR : That was not given.

SHRI M. R. MASANI: ....to havea
tribunal to which.to appeal and to be
bound by the verdict of the tribunal even if
it goes against Government. My hon.
friend says that that was not given. It was
given in all cases except in respect of the
necd-based wage.

SHRI NAMBIAR : Why?

SHRI M. R. MASANI : I will explain it.
The need-based wage is not an issue in am
industrial dispute. .(interruptions) 1 don't
yield; I refuse to yield. You can answer me
later on. I am saying that the need-based
wage cannot be referred to arbitration.
You may as well refer the Budget of the
country to arbitration; you may as well
refer the country's international policy to
arbitration. You cannot refer the basic
economic and political issues facing this
nation to arbitration. Those are political
and cconomic issues which this Parliament
and the people of India will decide in a
democratic manner. What you can refer to
arbitration are specific industrial disputes.
It is the specific industrial disputc which is
referable to arbitration. Therefore, I say,
when we deal with the Bill that will come
before us to replace the ordinance that has
been passed, we will take our position and
we shall discuss the matter in detail and
we will sec that the right to strike is not
taken away unless the right to arbitration
and adjudication is given. This is the stand’
1 took in this House on the 8th August,
1960, when I opposed the Bill brought
forward by Shri Jawaharlal Nehru and his.
Government in - outlawing the Central
Government employees Strike without
agreeing to go to an adjudication or arbitra-
tion. All these noisy gentlemen then
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supported the amendment which 1 moved
against the Government. (imterruptions)
They are not going to gag us here. They
can do it in Prague if they want to.
There is another topic which 1 would like
to deal with before I conclude, that is, the
unfortunate events that happened in the
capital, in Indraprastha Estate, to which a
reference has been made earlier by Mr.
Kanwar Lal Gupta and others.

SHRI NAMBIAR: See the photos.

SHRI M. R. MASANI: I have not to
sec anything you produce. 1 have read the
documents to the extent they are available.
There is no doubt in my mind, on the basis
of the Deputy Commissioner’s Report and

also the Report of the non-official Inquiry |

Committee to which I shall refer, that there
was a gross abuse of authority and there was
excessive violence used by the police in that
particular incident.

SHRI M.L. SONDHI: Murder.

SHRI M. R. MASANI: I would first
read the conclusions of the Deputy Com-
sioner’s Report.

‘He says:
“My conclusions are:

(i) Shri M. K. Kaw and Shri Mo-
hinder Singh did not handie the
situation outside ‘Y' building
tactfully at 1 P.M.

(i) 1t was not necessary for the police
to enter the ‘Y' building at
about 3 P.M.

-(iii) The decision to send the police
force inside the building was
entirely that of Shri Mohinder
Singh and none else, and was
taken without any consultation
with Shri M. K. Kaw.

(iv) The above-mentioned decision
was taken in disregard of the clear
and unequivocal instructions of
the IGP and DC given from the
former's Control Room and
repeated to him by the IDG(R)
who was present on the Jspot.

« {r) The officers and men of the
police force had not been told of
the objective to be achieved by the
entry of the police inside the

building nor were they bricfed.
The responsibility for the same is
also that of Shri Mohinder
Singh.

(vi) The police indulged in unprovok-
cd beating of innocent persons and
wanton act of destruction.”

There was a non-official Committee that
also went into this matter a little later
because of the refusal to have a judicial
inquiry. The Committee consisted of two
members, Mr. Sarjoo Prasad, former Chief
Justice of the Rajasthan and Assam High
Courts, and Mr. Purshottam Trikam Das,
a scnior Advocate of the Supreme Court
and a Member of the International Com-
mission of Jurists, whom 1 happen to know
over my whole life time as a distinguished
lawyer, who believes in the spirit of Rule
of Law, who is entirely unconnected with the
clernents who were behind the strike and
who believes that individual liberty is the
supreme good. The conclusions to which
this Committee has come are, in all res pects,
the same as those of the D.C. except that
they do not agree with the attempt of the
other report to exonerate the two senior
officials, Mr. Tandon and Mr. Kaw, who
happened to be on the spot. They have
said that they are not satisfied that the blame
can be cast on the junior officers and they
believe that these two people also were
responsible for what happened and, in fact,
they say that Mr. Kaw was actually seen
assaulting, innocent people. There is a
conflict of findings between these two
scrutinising bodies on this particular point
as to where the responsibility lies, but both
agree that something very horrible happened.
In the light of that, the non-official Inquiry
Committee has come to the following
conclusion :

*“We think that the incidents pre-eminen-
tly call fora thorough judicial inquiry
since they affect certain basic principles
of the administration, namely the safety
and security of loyal government ser-
vants, the control and discipline of the

- police and the co-ordination and respect
which onec department of the Govern-
ment should have for another.”

1 bel‘eve, Mr. Deputy-Speaker, that a
judicial inquiry should be used very sparing-
ly like motions of no-confidence and that
neither of them should be made cheap,
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as the motion today has beeh made, But
there are occasions when, in order to restore
public confidence, in order to bring the
guilty to book, it becomes necessary
that a Tribunal,in whose independence and
capacity there should be no doubt, should
go into incidents wherc large numbers
of civil servants who were loyally doing
their job on a day when they could very
well have gone on strike if they had listened
1o those clements, on such occasions cer-
tainly there should be a judicial inquiry.
1 think Government have blundered
egregiously in refusing to face the facts on
this matter. 1 would ecven now appeal to
the Prime Minister and thc Home Minister
to reconsider this matter. 1 am speaking
as one who supports their handling of the
strike, but when they do not agree to have
a judicial inquiry into the matter, I feel 1
must vigorously part company from them
and dissociate myself from the stand taken
in this matter,

For all the reasons which I have given , we
on thzse Banches will abstain from voting
when this motion is put to the voie.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): I rise to oppose the motion
moved by Shri Kanwar Lal Gupta, and when
1 do so, I cannot help myself thinking that
1do so outof a deep sense of sympathy
for your most unfortunate lot as one of the
side effects in the strike situation. The hon.
Member, ShriJoshi, who was the leader of
the strike, persuaded himself to go on an
Indefinite hunger strike and in your very
sincere efforts to dissuade him from this
step you conveyed to the hon, Member
the most sincere feelings and anxiety on
behalfl of the Home Ministry of the country
and you were good enough to convey to
him that if Mr, Joshi wanted to fight the
Home Minister even on the issue of Central
Government employees, he could better do
so out of a position of strength —and by
strength what he meant was body strength
—and, therefore, he should refrain from
depleting his energy by going on a course
which is the most unfortunate. This was
further distorted by Mr. Joshi to the effect
that this was a threat from the Home
Minister of the country to the leaders
of the Central Government employees
who persuaded that the Central Govern-
ment employees to go on a strike.
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I think Sir, that it is my unfortunate lot
to rise in sympathy for you, Mr. Deputy-
Speaker, for the most humanitarian interest
that you took, of saving the life of the
Hon’ble Member of this House, which was
grossly misunderstood, and this factor was
one of the important side-effects of the strike
situation. I have nothing but sympathy
for the Mover of the Motion, Shri Kanwar-
lal Gupta. As has been rightly stated by
my hon. f{riend opposite, Mr. Masani,
this is a ritual which they arc bringing for-
ward . It has become a ritual in this House
to be faced with this type of motion of no-
confidence for anything and everything that
happens or does not happen during the
intervening period. They think that every
Member of the Opposition must have his
own pound of flesh, his right to move a
no-confidence motion. I am glad that
my hon. friend, Shri Kanwarlal Gupta,
did get his pound of flesh for having moved
this motion of non-confidence against the
Government. But, let me remined him,
that he did it at a time when Government
has come out with flying colours if I may
say so, to meet the strike situation, which
was thrust upon the Government.

SHRI UMANATH: People have been
shot down and yet the hon. Member says
‘flying colours’.

SHRI NAMBIAR: It is a shame.

SHRI M. L. SONDHI : Come to Indra-
prastha Bhavan....

SHRI SHIVAJIRAO S. DESHMUKH.:
I am coming there with you. Mr. Deputy-
Speaker, Sir, this situation of what the
Government was confronted with was not
its making nor its choice.

SHRI M. L. SONDHI: The Police
are keeping back the report. Why? Why
has the report not been given?

SHRI SHIVAJIRAO S. DESHMUKH:
It was a situation which was nothing but
politically motivated.

SHRI M. L. SONDHI: What is politi-
cally motivated. It is a shame. Go
to the Indraprastha Bhavan. You meet
the people there. You do not realise it.
There is strong fecling in Delhi and
yet the hon. Member says ‘flying
colours’. This is an obnoxious situation.
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SHRI SHIVAJIRAO S, DESHMUKH :
The Mover of the Motion wants the Govern-
‘meat to be put in the dock.

SHRI S. KUNDU (Balasore): Oppres-
sion has been let loose. Even the Police
and Government feel sorry for it. The
bon. Member stands to say *flying colours’.

MR. DEPUTY-SPEAKER : Mr. Kundu,
be has the right to express his opinion,
It is not fair to interrupt him like this.

SHRI S. KUNDU : I wish to convey it to
you because you can understand it better.

SHRI SHIVAJIRAO S. DESHMUKH:
The mover of the motion wants to place the
Government in the dock, but, if I may sav
so, the dock is sought to be made out of the
bones from the corpses of political ambi-
tions of the opposition. In his idle dream
the mover of the motion thought that the
communist and SSP led leadership of this
country which wants to use this weapon
of strike would be ablc to create a situation
of crisis in the country which would be ripe
for a revolution. They thought that it
will lead to revolution. But I am glad that
Government had ecmerged successful out of
this situation. The mover of the motion
thought that his party would be born in the
annals of trade union and that he would
cmergeas a leader of the trade union
movement in the country. I am only
sorry that neither the SSP-Communist-
led hopes of revolution and crisis
succeeded nor the hopes of the Mover
of the motion that his party would get the
chance of their life to move into the trade
union movement if the so-called trade
vnions that went on strike were debarred and
derecognised as a result of going onillegal
strike. Therefore, 1 stand to opposc this
motion and [ do so out of sympathy for the
Mover of the motion.

The mover of the motion was very em-
phatic to say that this Government had been
m power for twenty long years and that in
no other country of the world had the
government been in power for so long.
But he forgets that there are many countrics
where many Governments have lasted
more than twenty years, in fact, for many
more years than twenty. For instance,
recently I had been to Sweden. There not
only has one Government led by the Labour
Party been in power for the last so many
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years, but my hon, fricnd should appreciate
this fact that Sweden is a country where
there has not been a single strike for the last
thirty-six years. Therefore, it is not only
in the Fascist and Communist countries..
(Interruptions)

MR DEPUTY-SPEAKER : If this kind
of interruption continues from the side of
the Opposition, then when their Members
speak if there is reaction from the Congress
side, I shall be helpless, So, let there be
no interruptions now.

SHRI UMANATH: He is just echoing
Shri M. R. Masari's words.

SHRI M. L. SONDHI: What about the
lathi-charge and tear-gassing? Where else
does it take place?

SHRISHIVAJI RAO S. DESHMUKH :
The right to move a motion of no-confidence
is not the only weapon that is sought to be
resorted to, but they are resorting to re-
peated and uncalled-for usc of these illegal
strikes: even the right to strike, [ submit,
has always been misused and misused out
of political motivation in this country.
There has not been a single strike in this
country which had arisen out of a sheer
concern for the welfare of the labourers
in this country. Everywhere, we find that
those politicians who have nothing else to
do go on asking the labourers to go on
strikc and go on raising the pitch of emotions
to a height at which they think they can be
persuaded to go on strike for illusory gains
or for impossible aims, if I may say so.

When the joint consultative machinery was
thought of on the pattern of the Whitkey
Councils, we hoped that in this country we
would be able to get rid of strikes once and
for all so that there could an atmosphere
conducive to the welfare of the labour in
this country. But I am sorry to say that
even the joint consultative machinery has
been misused. When the joint consulta-
tive machinery was called upon to consider
and necgotiate on certain demands of the
workers, we find that those demands which
had basically to do with the fundamental
economic policies of this cuntry and which
were bound to affect the very superstructure
of the economic working of this country
were sought to be referred to arbitration.
One individual, howsoever high, one indi-
vidual howsoever wise, and one individual,
howsoever impartial he may be cannot
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be assigned the task of changing the entire
thinking on the cconomic policies of this
country. 1 am sure that you will agree
with me that if there is any aspect which
-cannot be referred to arbitration, it is this
idea and concept of a need-based minimum
wage. We who have put before us the ideal
of a welfare State and the creation of g’
democratic and socialist socicty based on
-equality and justice feel that the question of
necd-based minimum wage should not be
made the purview of any employee or
any labourers alone, but it should be the
purview of every citizen of this country,
every family in this country, and we can only
consider this if we are in a position to satisfy
the minimum necds of the large masses of
the people. There cannot be any two
opinions on this that no Government worth
its salt can have the right to exist if it is not
in a position to create conditions where the
minimum needs of the people would be
satisfied. We cannot call ourselves a
democratic and socialist State if we are
not in a position to fulfil this elementary
obligation of Government. Therefore,
we have nothing but sympathy for
the demands of the employees when
there is the demand for a need-based mini-
mum wage. If at all we differ, we differ only
on this, namely what the machinery should
be for achieving this need-based minimum
wage. If at all we differ on this, we differ
on how to give the same facilities and the
same privileges to the largest number of
unorganised agricultural labourers and to
the largest number of agriculturist families

SHRI UMANATH: The largest number
.of benefits to Tatas and Birlas.

SHRI SHIVAJIRAO S. DESHMUKH :
wwse..and to nearly 80 per cent of the
‘people  of this country.

If at all any proof is required of the fact
that the so-called token strike was
politically motivated, it is this namely that
the strike had nowhere the sympathy of the
.comymon man in this country.

SHRI UMANATH: Why was the ordi-
nance issued?

SHRI SHIVAJIRAO S. DESHMUKH:
If there has been any strike which has been
the most glaring failure, it is this strike.
In all cases where any strike leads to a
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glaring failure, that is sought to be made up
by the creation of noise. But I submit that:
no volume of noise and no amount of
shouting can hide this fact from the
common masses of this country that the
strike had been a big failure,

Only 9 per cent of the total Government
employees had gone on strike. Qut of
this 9 per cent, 50 per cent consisted of the
P & T employees. There also, the so-
called National Federation of P & T Em-
ployees gave a call to go on strike not in
fulfilment of any of their demands but in
sympathy with the demands of their brother
employees in the Central Government,
Not only did they threaten with a token
strike even before in May, but the P & T
employees threatened that they would go
on an indefinite strike towards the end of
December.

SHRI 5. M. BANERIJEE: On a point of
order........

SHRI SHIVAJIRAO S. DESHMUKH:
The token strike was a sort of trail. Since
the Government have come out successful,
we have every right to congratulate them. .

SHRI S. M. BANERIJEE: On a point
of order. We have a convention in this
House that those people who are not pre-
sent in the House should not be referred
to here. 1 would point out that the National
Federation of P & T Employees did not
give any call for an indefinite strike. 1 am
one of the office-bearers and 1 can say this
definitely. The general secretary or the
president of the federation also has denied
this. ... (Imterruptions).

DR. SUSHILA NAYAR rose—

SHRI S. M. BANERJEE: Let her hold
her patience. We are not discussing prohi-
bition now.

The hon. Member is making a definite
statement on the floor of the House. [
think he is a responsible Member of this
House, but the statement he has made is
irresponsible. I would request you to sce
that such irresponsible statements are not
made about those people who cannot pos-
sibly come here to defend themselves. I
throw a challenge to my hon. friend. They
never gave any call for an indefinite strike.
It is factually wrong to say that they gave a
call for an indefinite strike. He is trying to
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[Shri S. M. Bancrgee]
malign ong of the biggest federations of

MR DEPUTY-SPEAKER : If the hon.
Member's statement was not correct, the
hon. Member could correct it later on. This
is not a point of order.

SHRI S. M. BANERJEE: How am I to
correct it except by pointing it out to
you?

SHRI SHIVAJIRAO S. DESHMUKH:
For the benefit of hon. friend I may read
out and extract from the resolution adopted
by the All India Railwaymen's Federation
at Hardwar on 25th, 26th and 27th May,
1968. That resolution..........

SOME HON. MEMBERS : That relates
to Railwaymen's Federation and not the
federation of P & T employees.

SHRI SHIVAJIRAO S. DESHMUKH:
wv o s +0. That resolution called for a token
strike for 48 hours from 11th September
and for a general strike from 31st December,
1968 if the token strike does not persuade the
Government to concede their demands.

So far as the P & T Employees are con-
cerned, I shall point out this. I am refer-
ring to the journal of the National Federation
of Posts and Telegraph Employees, entitled
The P & T Labour.

~In the May issue of P & T Labour, an
edotorial came out with headline ‘Strike
Action’ and referred to the All India
Railwaymen's Federation having
called for a strike ballot for a token
strike for 48 hours from 11th September
and for an indefinite strike from 31st
December. It went on to instigate:
Thus, a very serious situation is emerg-
ing The Government guided by Shri
Morarji Desai’s philosophy are forcing
the Central Government employees to
take to nation-wide industrial action
againn. The P & T workers have always
stood in the forefront of a nationwide
strike action to win common demands
of all Central Government employees,
including railwaymen".

The point that I am driving out is that the
P & T employces went on strike not in
fulfiiment of their demands and not in
redressal of their own grievances, but out
of the mistaken notion that if they went on
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an indefinite strike the demands of all the
other workers would be conceded by Govern-
ment. If there are any examples of mis-
guiding the loyal workers, there cannot be
any other example than this.

Therefore, I say that the politically high
hopes of those who stood behind the strike
arc today in the dust and they are in the dust
not because we have been firm and tactful,
in fact, not only because we have been
firm and tactful but because their demands
arc  unjustified. Further, they had no
standing in the country because they had no.
trade union worth the name which was
dedicated or publicly devoted to the caunsc
of labour. They have mishandled the
labour unions and misorganised them.
They have reduced them to the level of &
political weapon in the hands of the Op-
position to be used against the government
of the day, not with a view to concede the
demands of labour but with a view to fulfil
their own anti-social dreams. Therefor,
I am glad that Government did not yicld.

15 hrs.

When the strike was iminent, we io the
Congress Party sat with our own trade
union members for days together to think
over the situation and we for the first time
were in a position to show to the people ot
the country that 90 per cent of the employees
of Government are loyal to them......
(Interruptions).

SHRI UMANATH: If 50 per cent was
against the strike, then why the Ordinance
banning the strike itself?

SHRI SHIVAJIRAO S. DESHMUKH:
They have been able to show to the country
that these cmployees are loyal because they
are organised on the most nationalist and
idealistic lines, 1 mean the Indian National
Trade Union Congress. The leadership
of INTUC has been able to show to the:
country that 90 per cent of the employees
of Government are loyal to Government. . ...
(Interruptions.)

MR. DEPUTY-SPEAKER : Has he no
right to argue his case his own way .

SHRI J. M. BISWAS : Ladies were be-
aten up an tortured by the police. Is this
the way of showing loyalty? (/mterruptions).
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SHRI SHIVAJIRAO S. DESHMUKH:
To those who claim that the strike had been
successful, I would say that apart from
the 5 per cent employees who were on strike
who belonged to the P & T Union, the
rest of the strike was confined only to two
departments of Government, the Railways
in which some 25,000 people took part
and the office of the C. & A. G, where just
over 20,000 employees went on strike.
If we leave out these two departments, we
find that the defence employees of the country
stood solidly behind the Government under
the organisation of the INTUC union
producing much-needed equipment nceded
by the defence services. In these days of
cmergency, not a single hour was lost in
cquipping our armed forces with their
requirements. I am glad that the INTUC
has played an intrinsically national role in
persuading the national and loyal workers to
continue  production interrupted.

Even in the ordnance factories, not more
than 20,000 were affected by the the strike
out of the 2.40,000 who went on strike out
of the 26 lakh government employees.
Out of those who went on strike, the number
of those against whom action was taken by
Goveroment is hardly 10,000. Out of these,
3,000 are temporary employces. As for
those involved who are in the permanent
category. actually prosccutions arc pending
against them. While these prosecutions
arc pending, no Government which is duty-
bound to uphold and protect law and order
can takc them back in employment until
and unless they arc acquitted in courts
If they are clearcd of the charges levelled
against them, nobody wouldbe better
pleased than Government to take them
back in service.

Therefore, out of these so-called large
number of employees, hardly 3,000 are
the sufferers out of the misguided enthusiasm
implanted m them by the members of the
opposition for their own ends. Therefore,
1 must put on record here that the Govern-
maent in acting as they did in dealing with the
strike sitvation, did so out of the most hu-
manitarian considerations. What can be
more humanitarian on the part of Govern-
ment in acting in the interest of justice to
the most loyal workers of the Government
who constitute 91 per cent of the total
number of employees? If Government had
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taken the strikers back into service without
any blemish, it would have constituted an
injustice to the loyal employees who re-
frained from joining the strike. Therefore,
it cannot be expected that a Government
which is democratically elected should not
do justice to these employeces who have
been loyal to them,

Coming to my hon. friend, Shri M. L.
Sondhi, I would say that in India he consti-
tutes today the largest single human ex-
plosive with his short-temper and other
characteristics. If at all there is any one
individual responsible for what happened
in Indraprastha Estate, he can be no other
than.......... (interruptions).

SHRI M. L. SONDHI: I can welcome it
if he has a sense of humour, but he has
not.

MR. DEPUTY-SPEAKER: He has a
right to say what he has to say.

SHRI M. L. SONDHI: It is misuse of
language. It is possible to be ironic, to
be humourous, but do you realise he is
insulting all the Treasury Benches, he is
making a statement which does not have
even a vestige of humour in it, What is
he saying? If there is humour or irony,
I can understand, but it is sheer response
at an animal level. I hope this House
will not allow it

MR. DEPUTY-SPEAKER: You have
no right to criticize another member’s
speech whether it contains humour or not.
The only point is whether he is relevant.
He is quite relevant and within his rights
If there is no humour, what can we do?

SHRI SHIVAJIRAO S. DESHMUKH :
Since they are bound by the rules of Parlia-
mentary Procedure, we plead with you to
come to our aid to find out suitable means
to take suitable action against the hon.
Member of this House who having created
an explosive situation in Indraprastha
Estate, did not have the courage to stand
therc but ran away like a mouse.

SHRI UMANATH: What action? We
do not care what action you take, When
people have died facing your bullets, we are
not afraid of your action here. You are
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[Shri Umanath]
showing your dende here also. Bring your
C.R.P. men. You are threatening us here.
He was correct when he said it is animal
level. He has confirmed it. Why did
you object to that?

MR. DEPUTY-SPEAKER: If this side
is going to express opinions on the speeches
{rom the other side, they will also have that

right.

SHRI UMANATH: He is asking you to
take action against us because, according
to him, we created an explosive situation.
Is it not animal level? I say it is pig level,
not even animal level,

DR.SUSHILA NAYAR : Ona point of
order. To call another hon. Member of
this House a pigis certainly unparliamentary
and should be withdrawn.

MR. DEPUTY SPEAKER: Thereare
rules. Ifit is unparliamentary, I will consi-
derit. But what he has said as animal level
or pig level was with reference to the speech.
1 just cautioncd him not to use such ex-
pressions. 'Was he not within his rights to
say that Government would have been justi-
fied in taking action. He is within his
rights.

DR. SUSHILA NAYAR: You will give
your rulingafierwards, but, in the meanwhile,
the Press will report.

MR. DEPUTY-SPEAKER: According
to the Rules I have to act. What can I
do about it? Under the Rules 1 will look
into it and see in what context he has said
it and I will consider this.

SHRI SHIVAJIRAO S. DESHMUKH:
Even for a moment if we want to condone the
exercise in which the Police indulged in the
Indraprastha Bhavan, we are not only sorry
for it. (Interruptions). We thought duty
bound to take action, and action has been
taken. The people who were primarily
responsible have been suspended. The
Deputy Commissioner bad gone into
the matter to sec which other persons arc
responsible to what has happened. Very
soon he will be giving a report. If I may
say so, the Government will take the most
stringent action that is possible against
thoss persons who are responsible for the
incidents.
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Coming to the ordinance, the ordinance
was sought to be passed not to stifle labour
unions. Itis for preventing those who want
to completely paralysethe national life of the
country. We thought that the ordinance is
required and it is to assure the pcople of
this country that Government is doing its
best. . ....(Jwerruptions) Government want
to declare every strike illegal which is
politically motivated and which has nothing
to do with labour welfare. Therefore,
Sir even the ordinance does not declare
any strike per se illegal. It only confers
on the Government a right to declare illegal
a strike which is politically motivated and
that right has been given in many other
democratic countries also where democratic
system still exists and we cannot be accused
of either being communist or fascist.

MR. DEPUTY-SPEAKER: Plcase con-
clude. (Interrutuptions)

SHRI SHIVAJIRAO S. DESHMUKH: It
is there in Canada, Ceylon, Japan. Norway,
Philippincs, Switzerland. . (Interruptions)
All the national legislatures of these coun-
tries have passed legislation cmpowering
the Government of the day to declare any
strike illegal which is politically motivated.
Therefore, if at all, I congratulate the
Government and I particularly congratulate
the hon Home Minister who not only met
the situation ....([mterruptions)

SHRI S. A. DANGE rose (Interruptions)

SHRI NAMBIAR: You shot people,
lathicharged and dismissed the cmployees
and you come here and talk nonsense.
What justification have you got? We are
rightly angry.

SHRI SHEOQ NARAIN: rose

MR. DEPUTY-SPEAKER : Please do not
take the time of the House.

SHRI S. A. DANGE (Bombay Central
South): Many questions have been raised
during the debate and not much clarification
is available on some of the questions.
Clarifications are not available from the
Treasury Benches because they do not
Fnow the problem. The first question asked
is: Why are we moving a censure motion at
every session ? The reason is that between
two scssions sins go on accumulating.
Therefore, the Government deserve a
censure motion at each session. For
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.cxample we adjourned last time in June or
30 and there was this wonderful one day in
September (Interruptions). 1 accept the cor-
tection. 1 do not mind.

There was that one day in September which
is an outstanding date in the movement of
democracy. Things have so happened that
cven the Government of India had to
admit that its police force went out of con-
trol. Indraprashta is a permanent black-
spot on the face of democracy as run by
this Government. Even there, they took
that step of inquiry, not bccause onc
ordinary man, Arjan Singh was killed but
because many high-placed officers were
beaten and they were of such a high status
that they could determinc the status of many
ministers also if they revolted. Therefore,
a quick cnquiry was ordered, a quick com

pensation was ordered. I do not grudge the
compensation, but the alacrity with which it
was done does not show the awreness of
the Government to atrocities but the aware-
ness of the Government to the revolt in the
higher echelons of the service under them.
Therefore, they canot take credit for whatever
compensation they have given in the case of
Indraprastha or whatever enquiry they have
‘made; becausc, 8 woman was shot and a
bullet went through ber neck in Pathankot
but there has not been any proper enquiry
nor a proper compensation. Six people
have died there and there also no proper
cnquiry has been made. An coquiry officer
was appointed there. 1 have visited Pathan-
kot; T have visited Indraprastha; I have
seen these things. The officer who ordered
the fining was a senior officer, and the man
who was to make the enquiry was a junior
officer. And that officer talked to me, is a
young man; he is not yet at the pensionable
age so as to be cautious not to talk, Therefore
he said, “You can undersand; when a
Junior is to enquire against me, then what the
relations will be, you can judge for your-
self.” So, let us not pay much attention to
these  enquiries. So, I straightway go to
one or two important questions,

It is said that it was a political strike.
Did the workers negotiate or not? Did the
recognised unions spend months after
month arguing about the demand and their
case ornot? They did. If it were a political
strike, then we politicians on this side would
have come out of the negotiations on the
first day after presenting the demands.
MS51LSS/68—10
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We did not do that. We, till the last

date, tried to being about a settlement

and let me tell you the difference bet-

ween the 1957 negotiations-perhaps you

know some of them—and the 1968 pegotia-

tions. We were arguing with Pandit Jawahar

lal Nehru till six hours before the set time

of the strike. Myself and Shri Nath Pai

were on the phone with Panditji constantly

and he said, “‘let me see if anything can be
done, and just four hours before the strikc
time, a compromise was reached, a Pay
Commission was appointed, and the strikc
was averted. When were the negotiations
closed under this Government? Before
anything could be concluded, the Govern-
ment on this occasion have taken a decision:
no concession ; nothing of the kind, no Pay
Commission: if you like, the dearness
allowance questions may be considered,
but the question of need-based minimum
wage will not be considered. And when 1
tried on the last day, myself, to find out
some solution, 1 was told that the thing is
finally closed. Well, that was the way in
which negotiations were dealt with, You
know negotiations were made last year on
the dearness allowance question, and 11th
September was  the date fixed for the strike.
Then, fortunately or unfortunately the
Deputy Prime Minister went out of the
country, and a settlement was easily made,
which could not be upset perbaps after his
arrival, I do not want to go into the intri-
cacies of the Cabinet decision. That is
your affair. But in any case, what we werc
told was that the Deputy Prime Minister
was firmly determined not to give dearness
allowance because his budget will be upset;
the same budget which would perhaps be
upset by the need-based minimum demand
was said to be upset by the dearness allow-
ance which had been awarded by the Gajen-
dragadkar Commission. But ultimately the
dearness allowance was given. And till
now, I have not heard that Shri Morarji
Desai has gone bankrupt. I mean as the
Deputy Prime Minister and Finance Minister.
We tried negotiations. Therefore, it was
not a politically motivated strike.

How do you characterise it to be a
political strike, when demands are presented
by recognised unions? Just because politi-
cal. parties support them? Please then have
a convention that when a demand is presen-
ted by Government employees,no political
party will issue any statement—neither the
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Congress nor other partics—and then alone
the demands will be conceded, because only
then they will cease to have the character
of politics. But you knmow everything
in this country is political. Do you mean
to say that by stopping a train for 24 hours,
we could have overthrown your Govern-
ment 7 Normally the trains come 36 hours
late and the Government is not overthrown.
So, I cannot understand how the Govern-
ment could have been  overthrown by
stopping a train for 24 hours. It shows
you have a very poor conception of the
strength of the Government, your stability
and your force to survive shocks. The
token strikc was made political by you, by
the Government, not by the trade unions.
The trade unions negotiated till the last
minute. The record is availalbe.

Negotiations were refused, not six hours
before like Panditji, but even six days before.
Thefa it became clear that Government of
India has a new policy with regard to strikes
and wages, that every wage demand shall
be determinedly suppressed and no conces-
‘!iou will be given. First they did it in the
m’ strike. Last year they tried a
little about the DA, but did not succeed.
Now they have done it with the 19th Sep-
tember strike. If you have changed the
policy into onc of not conceding the
demands, we as political parties and trade
I.Eu.ion leaders, have to intervene in the
situation, advise the workers and lead the
struggle. What other way have you left?
Therefore, it was not a politically motivated
strike at all.

) T'.!:cyny.i.famed—lnnui minimum wage
i given, in the conditions of the economy
today, it will make every economic sphere
compietely bankrupt, Secondly they say,
they have no capacity to pay and if they pay
l_wedphud minimum wage, there will be
inflation, prices will rise and therefoere, the
need-based minimum wage will ceasc 1o be
!:n:d-lmed altogether. This is the theory
m_qconomin which says that need-based
minimum wage is incompatible with the
existence not only of the Government but
with the existence of this country's economy
as a national economy. How far have we
studied this problem? This is not a problem
for study here. Sometimes even a person
like Mr. Chavan betrays ignorance of what
really is the position, When T said that
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need-based minimum wage is not before the
National Labour Commission, Mr Chavan
said, no; it is there. He produced a ficti-
tious letter with the belp of an ICS officer.
An amiable ex-Chief Justice of the Supreme
Court, who is the Chairman of the Com-
mission, wrote a letter. Even there, Mr
Chavan will note, he has not accepted that
this question is before the Commission.
cven that letter, which was prodcued in
order to use the name of Mr Gajendragadkar
and the National Labour Commission to
sidetrack the question and gain public
sympathy, does not support you. Please
produce it and put it before the House.
There is no reference to need-based mini-
mum wage in the terms of reference of the
National Labour Commission. You will
credit me with that much knowledgc
because I have been on the commission for
a long time. Only when the questionnairc
was being framed, it was suggested that
while discussing minimum wages and rates.
a question about need-based minimum wage
also can be asked. Therefore, it is not in
the terms of reference.” The Commission
would be perfectly entitled to say, we do
not wish to give any opinion about it.
because it is not in the terms of refetence.
Why did you humbug the people about it
and put it on the radio that this matter was
before the National Labour Commission.
that you are waiting for their verdict and
therefore the demand of the workers is
unreasonable 7

And because they do not want to wait for
the verdict of National Commission. Were
we assured of that? You should have pro-
duced a statement from the Commission
saying: “Yes, we are seized of the question
and we are going to give our opinion”.
Why did you not do it? The letter they
wrote to you was only that an Economic
Secretaries meeting was going to take
place in October and for that meceting they
would require a memorandum from you
and that memorandum should consider the
question of wages because that will also
reflect on the question of the national
minimum. This is the round-about, in-
volved style of all 1ICS officers escaping
liability and commitment.

Why was this done? All the time the All
India Radio was shouting that you are
unreasonable because it was referred to the
Commission. The Commission's meeting
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was on the 10th September, I was there on
the 10th. 1 asked the Chairman: “Please
say that this is before you as a term of
reference and that you are going to decide
about it”". He did not say. I asked the other
members: “‘Please say that this is one of
the terms of reference and you arc going
to pronounce on this". They said, “‘we
cannot say”. I said: “You issuc a statement
that the statement made by the Home
Minister is not a correct statement based on
facts”. They said: “Well Mr. Dange,
you know we cannot do that”. Then I
said: *‘In that case, I as a member of the
Commission, am going to refute that state-
ment” and I did that. When a Commis-
sion was being given a big status was being
made a tool of certain policies of the Govern-
ment for the time being, then it is below the
dignity of the trade union leader and the
trade union representative to remain on such
commission if he has no weight enough
to change that position. 1 accept that I
have no weight. In any case I thought I
should not be a member on such a Com-
mission. Though the gquestion was not
referred to it, the Commission became a tool
of the Government policy to meet certain
of its immediate needs. Therefore it was
below the dignity of the Commission. Not
only that, it was below the dignity of the
Home Minister to sidetrack the Commission
and refuse to take all the responsibility on
himself. In this particular case, I will
admire Shri Morarji Desai. This conven-
tion, gentlemen you must know, is a tripar-
tite convention. It was passed in 1957.
Government agreed to the convention.
Employers including the Masanis and
bankers agreed to the convention. We,
trade unions, agreed to the convention.
This is a convention not made by political
parties. This is a convention unanimously
adopted by the employers, Governments
including State Governments and Central
‘Government, and trade upions who were in
that tripartite conference. Therefore, do
not think we arc bringing forward the
need-based slogan on our own because of
political motives. But within some months,
the first shot was fired against that convent-
ion by Shri Morarji Desai. When the Second
Pay Commission was appointed and when
the Government was asked: “What is your
opinion about need-based minimum?”
Shri Morarji Desai, the Finance Minister
replied: **We are not bound by it. We arc
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not; bound to take cxecutive acticn just
because the trirartitc has passed a ccrven-
tion", He did nct bave the ccurtesycven to
say: “Yes, the conventicn is there. S'nce
the Government has agrecd to it as a Farty,
we will try to translate it into practict as
as far as we can”., He said: “No, we are
not beund by it”. The first murder cf that
convention was made by Shri Mcrarji
Desai when his ¢ ffice wrote to the Second
Pay Ccmmissicn. Then  «mployers also
said: “If the Gevernment are not doing it,
we are not doing it It is only we who
stick to the ccnvention. Need-bage con-
vention is a convention which guarantccs at
least scme status to a starvirg woirker so
that he can go and tell his employer that any
wage below a certain levelis a starving wage.
What is the convention trying to dc? It
tells the country, you and the Govercment
that any wage belcw that is starving wage.
But I must tell you that the emphasis in the
demand was not politically motivated. If
pelitics was there, why was the tripartite
convention in which the Government of
India, State Governments and the employers
were there agreed to? If you want to blow
it up, pleased do. Butdoit in a straight-
forward way. Do not hide behind scme

body or hide behind the Commission or
politics.

Therefore, the governments argument on
this Convention is a very faulty argument.
The convention was really the product of the
sustained effort of Shri Gulzarilal Nanda;
I must say that to his credit though he is on
the Congress bench. The employers put
every kind of difficulty but bhe stuck to it,
and said “you may not translate it in practice
but I must have some kind of convention;
in fact, you may every time say that you
cannot give that wage, because of certain
reasons but let there be some admission of
a principle™. So, for the first time in the
history of this country a principle on wages
was accepted in 1957 and, being afraid of a
principle, the Deputy Primc Minister
rejected that principle within two years of
adoption of that principle. And within
ten years of it here arc people shooting
down workers becausce they stuck to

principle. If you have accepted the con-
vention, please tell vs why it cannot be
translated into practicc. You could have
accepted thc demand and said: this is the
reason, thisisthe cost, we cannot bear it~
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You could have said it. You could have
sent it for arbitration. The principle
which you killed and by which the whole
Congress Party stc d, is Gandhism which
swears by arbitration

SHRI M. L. SONDHI : Indraprastha
was thvir way «f celebrating Gandhi
Centenary here!

SHRI S. A. DANGE : You say : national
minimum wage cannot be sent to arbitra-
tion, cverything clse can be. Why ? Because,
it is like sending the budget to arbitration.
What a fantastic statement ? Was not the
dearness allowance issue referred to Mr.
Gajendragadkar ? When he made a report
and when he reduced even the neutralisation
to 60 per cent, you first objected to it, then
accepted it and then paid it. What was
the Gajendragadkar Commission’s Report,
if it was not arbitration on the budget ?
On dearness allowance you accepted it and,
therefore, you had to pay Rs. 30 crores now.
If by the backdoor you could send that
budget, that section of the budget, to the
verdict of the Gajendragadkar Commission
on dearness allowance, what prevented you
from sending the need-based minimum wage
alo that way 7 So, there must be some
reason behind it. The reason behind is
that you do mot want to attack monopoly
profits. You will ask why ? 1 will show
you just in a few sentences why it is so.

It is being argued that a need-based mini-
mum convention cannot be translated into
practice. | want to tell you that you have
accepted in the Constitution in article 39
that everyone shall get an adequate living,
and adequate living is nowhere defined.
In article 43, in Directive Principles of State
Policy, you have committed yourself to se-
cure a living wage but nowhere is it quanti-
fied. Nowhere is a time-limit given for it
like the one on the question of language.
But, then, how could the economy progress
in a democratic country at the hands of a
government which swears by socialism, ex-
cept by a larger and larger share of the
product produced in the country going to
the producers and less and Jess to those who
own the means of production and use them
against the country and against the workers?
Should that be accepted as a principle or
pot 7 isc, how can adequate living
come 7 Because, you must know that the
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framers of the Coastitution were very clever
people and also very good people. They
put in article 3%a), adequate living, along
with article 39(b) and (c) so that property
shall not concentrate in the hands of a few
persons to the detriment of the community.
Why were (a), (b) and (c) tied together ?
There was some sense in it, though perhaps
somz:times the sense is not casily scen. The
sense was that the more the concentration
of property the more impassible it becomes 1o
get an adequate living wage, If you want an
adequate livingwage then the concentration
of property must stop. This is the scheme
tied up in that. That is why they put ade-
quacy in (a) and concentration of property
in (b) and (c) and (d) ctc.

Therefore, 1 was putting on the pedestal
of the Constitution as a man authorised by
the Constitution, by its democratic concept,
its concept of adequate living, the funda-
mental right of an adequate living and, later
on, a living wage. Adequate living was
given in article 39(a), tied up with the denun-
ciation of monopoly and living wage was
given in article 43, after adequacy is attained.
Because, living wage cannot be immediately
attainable in any economy anywherc. Now,
when | was asking for a necd-based mini-
mum | was just asking for an adequate liv-
ing.

Then, some people say the Prime Minister
made a statement that a few cannot be given
at the expense of many. Does the Consti-
tution envisage that adequate living shall
com? simultaneously to every citizen on the
same day 7 If it is so, will the ministers
surrender their salaries which are above the
adequate living ?

AN HON. MEMBER : That they would
not do.

SHRI S. A. DANGE : If it is to be
simultaneously done, will the directors be
stopped from getting Rs. 3 lakhs a year »s
directors’ fees, according to the Company
Law Report, because that is above the
adequate living and everyone must get
simultaneously adequate living ?

Therefore you accept unequal wages;
you accept the principle of unequal incomes;
you have even accepted the principles of

m>a3palici growving  You know, in 1950
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Pandit Jawaharlal Nehru himself said when
we raised this question here :—

“It is said that the national income over
the first and second plans has gone up by
42 per cent and the per capita income by
20 per cont. Now a legitimate query is
made, where has this gone 7"

That is the legitimate query that the work-
ing class and all the producers, including
landless labour and peasants, arc making.
Where has this gone ?

SHRI PILOO MODY : 75 houses.

SHRI S. A. DANGE : Yes. Thank you
for remincing me of your own.

SHRI PILOO MODY : Now it is 76.

SHRI S. A. DANGE : Where was it go-
ing 7 Nehru was really worried about it
and he said that something should be done
about it. It was in the context of the
demands put forward by the trade unions.
He said that ho knew that some people had
benefited.  But what could he do surround-
cd as he was by all the gentry that he had
with him in the Cabinet ? So he said,Let us
appoint a committee,” A committec was
appointed and the Monopolies Commission
cume into cxistence. A Monopolies Bill is
coming and monopolies are growing day by
day,

Now comvs the last question on this point.
Have you got the capacity ? Two very good
amiable spcakers made a point that by our
demand we are ruining the national economy
and that cverybody cannot be given the
need-based minimum wage. Do you know
that certain sectors of industries are already
paying the nced-based minimum wage ? Has
the national economy gone wrong ? Has
their own economy gone wrong ?

SHRI PILOO MODY : That is private
cnterprise.

SHRI S. A. DANGE : Private or State,
I am just now concerncd with the national
economy. [n the national economy there
are certain firms which are making tremend-
ous profits, super-profits, immoral profits,
undemocratic profits, profits that ought to
be stopped but arc not being stopprd by the
ruling class here. In those industries we
have fought and have won minimum wages
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which are not below the need-based mini-
mum. It is not the gencrosity of those
gentlemen who own those houses that has
given us this nced-based minimum there,
Do you know this ? And people go on talk-
ing that the need-based minimum must be
compatible with the national economy ?
The national economy is paying it in several
sectores. The pharmaceutical industry with
the highest rate of profits, making money at
your and my cost of injections, has been
forced last year to a wage rate which is a
need-based minimum wage. In some engi-
neering industries we have forced them to
pay a need-based minimum wage in the
wages system. If you like, I can invite
you at any time, not here, to get those rates
and study how in industry after industry,
when productivity is rising and the workers
are fighting, the need-based minimum wage
has been obtained. Therefore your theory
that it cannot be given, that the economy
will go wrong, is not right. Not even the
cconomy of a company is going wrong, what
of the Government. Government has got
tremendous resources. )

Therefore my first point on this is that the
need-based minimum wage is a convention
that the workers arc forcing certain capita-
lists to carry out in practice by their action.
Thereforc we ask the Government of India
that you, as the biggest employer in this
country, can also afford to pay the nced-
based wage.

Where does the need-based minimum
come from ? Some people have an idea of
the capacity to pay. Gentlemen, plcase
remember, when a capitalist comes into the
market with a bit of capital, he does not
come first with the idea of the capacity to pay
the wages. Shri Piloo Mody is an expert on
that and he should tell us.

SHRI PILOO MODY : If you will
yield, T will.

SHRI 5. A. DANGE : Later on. You
will have your charce, if you like.

The capacity to pay is never the standard,
to pay wages, of any capitalist when he
starts an industry. I was having a small
talk with certain industr.alists.

Some of you people do not know how
they come into the market. They study the
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market. Somewhere they find the rate of
profit to be 20, somcwhere 30 and some-
where 50. They try to cash on it and come
with their accumulated capital, reserves or
something—Rs. $ crores or Rs. 10 crores—
and put it in so much machinery, so much
raw material and go on hunting for the work-
er, at what rate they can buy the labour
power, Then they calculate that if the
labour power is purchased at Rs. 10 a day,
thelr rate of profit will go down from Rs. 50
to Rs. 30. So, they reduce the rate. So,
the capacity to pay is really the capacity to
earn the highest rate of profit. And we
change that rate up by bargaining, by orga-
nising ourselves and by strikes. So, the capa-
city to strike determines the capacity to pay
on the part of the employer. - The capacity
to pay is not an abstract, unbreakable, in-
violable, principle like the Parabrahm in
Hindu philosophy. It is a determinable
thing determined by the rate of profit and
the capacity of the worker to bargain and
strike for it.

Here, you hear all sorts of arguments.
Who have the capacity to pay 7 What is
e capacity to pay 7 Even the Government
of India bad no capacity to pay dearness
allowance recommended by the Gajendra-
sadkar Commission last year, on 11th Sep-

tomber. Where did the capacity to pay:

come from ? It came because we said,
*“No. If youdo not pay, we arc going to
strike.” At that time they did not want a
strikec. Therefore, the capacity to pay
came.

Now, I do not take my wage from your
pocket. It is simple economics. There is
in the Government of India a publication
called “Census of Industries”. It has got
columns of wages and salaries, deprecia-
tion, raw materials and value added by
mamufacture. My workers are ignorant
about this. I am sorry I do admit we work-
ers are not as learned as we should be to
meet your arguments. (Interruption). 1do
not want to call you ignorant. 1 will never
commit such a sin. There is a column
here *‘value added by manufacture™. Let
me give an esample. In the eloctrical engi-
neering inddatry, the average caring per
worker, in 1963, was Rs. 1,382 which has
nothing to do with agricultural wage at all.
It is hundred times more than agricultural
wage. In that industry, when you paid me
Ks. 1,382 in a year, 1 added the vatue equal
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to Rs. 3,904 These are your statstics.
The ratio is 1:3. You pay me about Rs,
1,300 and I give you about Rs. 3,900. Then.
T come and say, *'Please give me need-based
wage.” If this wage of Rs. 1,300 is 50 per
cent of the need-based minimum, you dodble
it and make it Rs. 2,600. Even then, Rs.
1,300 are left with you as the value added by
me. Am | demanding it as generosity ? Am
I demanding as somebody else’'s profit 7
Am I demanding as a favour ? No. I ask
from the value added by me.

Then, the Draft Fourth Plan has produc-
ed a table giving the value added by manu-
facture. From 1950-51 to 1965-66, thc
Draft Report says, the amount of Rs. 334
crores as valuc added has risen to Rs. 1,434
crores—this value added by manufacure is
in constant prices. 1 am asking a share of
what I produce; 1 am asking a share of what
I added to value, keeping the machinery,
raw materials intact. It is paid for. I am
demanding my nesd-based minimum from
what remains with you as my addition. Am
I committing a sin ? Am I committing a
wrong ineconomy ? Am [ putting the
nation’s economy in danger if I take out
Rs. 1,300 and leave Rs. 3,900 with you and
come to say, “'Please raise it by Rs. 600 or
so" 7 It may endanger the rate of super-
profit. QGiving thesc arguments, wittingly
or unwittingly, you are siding with the supet-
profit ratewalas and their concentration of
monopoly and, thereby, you are violating a
convention, the norms, that you agreed to
in Articles 3%(a) and 43. Therefore, this is
going wrong from year to year, month to
month and day to day and what should we
do if not move a censure resolution to shew
a little bit at least of what you are doing esd

MR. DEPUTY-SPEAKER: I am sorry to
interrupt the hon. Member. He may please
try to conclude.

SHRIS. A. DANGE : 1 will just finkh,
Now, take this Budget. Do you think that
we wanted to upset the budget by the need-
based minimum demand and D.A. and there-
by make you bankrupt and create a revolu-
tion ? No revolutions are created like that
in any country in the world. If at all such
is the logic, then your devaluation measurc
was enough to create a revolution in the
countty. Yet, in spite of agreeing to go
bankrupt at the behest and dictates of the
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World Bank and to devalue the rupee, you
have survived. So, that is not the idea at
all. Then whatwas the idea ? The idea
was this. We were translating a demo-
cratic demand into practice and then how
did you react to it ?

The other day many of your leaders went
to Goa. Goa is a wet country and T am
glad to sec that all of you rcturned com-
pletely dry....(Imerruptions). May be, that
Goa was also left dry by you. There, on the
eve of that mecting, the Deputy Prime Minis-
ter made a statement that he was prepared to
subsidise the budget of every State which
went in deficit because of prohibition.  First
of all, we would like to know what right they
have to sell our Budget in advance, and se-
condly, il he can find Rs. 100 crorcs in order
to subsidise the bootleggers—because prohibi-
tion means bootlegging—, if he can subsid.se
bootlcggers by Rs. 100 crores, why not
subsidisc my workers by Rs. 100 crores 7
In the case of workers, they want to beat
them down by lathis and raisc an image of
a moral government which shows its prohibi-
tion morality on the foundations of firings,
lathi-charges and corpses of ordinary men
and women. s this the way ? When their
logic failed them, what was the alternative ?
Terror and lic werc the two instruments
they used. There was an ordinance and
terror was lct loose without limitations,
Otherwise, the Indraprashtha incident would
not have happened. They gave an order :
‘wherever you see the workers' slightest
movement, just go and beat’. Therefore,
they say they saw a movemeat in Indrapars-
tha. (Imfcrruptions) In Patbankot what did
they do 7 What was the damage to the
machinery 7 The fire in the engine was
dropped; thc moment fire is dropped, the
boiler requires four or five hours to gct
heated once again and the train does not
move. This is a simple thing. But they
had to pay with six lives. 'Women were hit
with bullets on the neck and so on. Why
does this happen ? Did Mr. Chavan move
out to Pathankot and tell the policeman to
do this? No. Was it a case of Mr.
Chavan going personally and asking him to
do this 7 No. It happens bocause in this
country, the life of an ordinary citizen has
no value when the order of the Government
1o suppress comes; whether it is an engineer
or an architect in Indraprastha or a railway
worker in Pathankot, all arc in the same
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level when the question of danda and law and
order comes. This is what is happening
to our corroding democracy. You cannot
make such a thing—Pathankot killing a domo-
cratic killing and the Indraprastha killing
an undemocratic killing; nothing of that
kind; killing is killing. Your line of build-
ing democracy is killed in this process.
Why ? Because your whole case is im-
moral. I must say that Mr. Chavan is
rather in a difficult position. .(Interruptions)
On the evening of the 19th September he
came out with a statement on the radio like
a great emperor who had won a battle. . ..
AN HON. MEMBER : Like Shivaji.
SHRI S. A. DANGE:Why do you malign
Shivaji unnecessarily ? He provided the
need-based minimum to the most down-
trodden castes when he got the power.
But T am not arguing that just now. What
did he say 7 On that evening he said ‘Every-
thing is normal’. ‘The strike has failed’.
He set a terror in Indraprastha Bhavan
because they went to work. He shot at
Pathankot because cverything was normal.
He shot at Bikaner because everything was
normal. He shot at Gauhati because every-
thing was normal. What was the Home
Minister telling the country ? You are
shooting down people on the one side and
spreading terror; and on the other hand
you are telling them over the AlkIndia
Radio, ‘Gentlemen and citizens of India,
there are normal conditions and no strike’.
After that you come down to victimise
65,000 workers, Is it normal, to victimise
65,000 workers ! And even in that, what a
wonderful picture of unity that the Govern-
ment has presented 7 The man who handled
the strike would not take the risk to say
whether he shall be lenient or vindictive or
harsh or firm or whatever it is. They said
“Let us wait for the Deputy Prime Minister’,
becausc he has the reputation of firmness.
But he was dabbling in some world Bank
affairs where also he could not do much,
Then he came back with an empty pocket.
Then they said : ‘Should we be firm or
should we be vindictive 7" It was felt, ‘All
right, let us pass on the buck to the Prime
Minister. So they waited for the Prime
Minister. Fortunately or wunfortunately
she got an idea at that time—I do not say it
is a policy or anything of that kind—why
be vindictive, after all, they are our own em-
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ployees. Then these people also immediate-
ly became generous. Very good. I thank
you. They ordered that 48,000 employees
may be taken back. I thank you for that.
But why then should you victimise the rcst
of the 12,000 employees ? Some lessons
must be learnt from all these things. For
48,000 employees you have given a break in
service. I say, why can't you takc all of
them back ? Why cant you drop those
cascs ? If you want really to be generous,
be generous like a proper gemerous man.
But what kind of a generosity is this ? When
the Prime Minister comes and says, all right,
Ict us be generous and firm, both, you thought
that this much would satisfy both the Home
Minister’s lathi, the Prime Minister's steel
frame and her own temperament. Is that
unity ? Is that policy ? 1s that proper
functioning and giving an image to the coun-
try that you have got a democratic Govern-
ment ? I am not discussing whether you
have factional quarrels or not, I am not
concerned with that, but where is the policy ?
If there is a policy you should have come
out straightforward with it.

The other day we went to the Tihar jail.
We saw what conditions are there in the jail.
I told thc Home Minister, when a visitor
gocs there, the whole wall is closed, therc is
no shade anywhere to sit, cither in rain or in
sun or anywhere. And yet the Tihar Jail
had been a matter of discussion in this House
for a long time and a matter of dcbatc.
So, my appeal is, ‘Please do not follow the
line that you are following’. Now, you pro-
pose to ban the strikes. Now, [ may re-
mind my hon. friends that we bcgan the trade
union without a right to strike. In England
the Tolpuddle martyrs fell victim to the fury
of William Pitt. It was William Pitt who
hanged workers in England because they
formed the first union in England. They
founded the first union and ultimatcly the
right was won. Any number of people
were uprooted and transported and sent to
the Australian jungles. Therefore, trade
union movemnent began without any rights.
We bave won the right. If you wish to go
back to 100 years, then the methods of 100
years also will follow. Why do you want to
go back likg that ? If you want to put inthe
ordinance a8 a bill to make your action
valid until the cases are disposed of, I would
appeal to you, please cancel the cases and
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begin, as you say, a new chapter of gencrosity
and proper industrial relations. I can argue
about this need-based minimum wage and
prove to you that you can pay. Instead of
paying Rs. 100 crores to bootleggers you can
pay to your own employees. Your em-
ployees are not mere Karkuns or mere

typists. There arc one-and-a-half million
railwaymen. There arc these defence work-
¢rs who produce your guns. There are
various steel men, machine men etc.  They
arc not merely administrative workers.
Therefore you should treat them as indus-
trial workers who arc the producers and they
are the people who manufacture and add
hundreds of crores to your budget which is
squandered in corruption and in subsidics
to industrialists who do not produce any-
thing. Why do you give them subsidy ?
Government should give subsidies to those
who produce and stop the subsidies to those
dishonest people who do not export and who
do not import and who indulge in all sorts
of malpractices.

[ would submit that you have enough
room in the budget to provide for a need-
based minimum. You have the constitu-
tional sanction, and we have the constitu-
tional sanction to demand and you have the
sanction to pay and you have the money to
pay and the national economy is solvent
cnough to pay. If you do not pay, then we
have to think of other methods.

Thercfore, my last request to you is this,
Plcase drop the cases. Please take all of
them back. Pleasc drop the legislation that
you are placing before us. If you do not
do this, what arc we to do ? We have to
start agitations; we have to keep going on;
we have to have demonstrations; we have to-
have hunger-strikes and we have to do all
these things. But if we do that, again you
will come and say that it is politically moti-
vated. [ ask you : Where is the political
motive in this ? I have proved to you by
cconomics, by Constitution and by demo-
cratic norms that what wc were doing
was a simple demand of the peoplec who
wanted a higher wage which you could pay
and which the economy pays in some
sectors at least.

Therefore, 1 would request you to revise
your policy and take the road not of atro-
city and terror but the road of democracy
which vou say you want to follow.
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MR. DEPUTY SPEAKER : Now, Shri
Bibhuti Mishra.

SHRI SAMAR GUHA (Contai) : On a
point of submission. Several thousand
grass-root makers of the nation, primary
teachers, are waiting at Vijay Chowk. About
ten thousand teachers from all over India
have come. 1 would request the Prime
Minister through you to send the Education
Minister to mect them,

MR. DEPUTY SPEAKER : The sub-
mission also must be made according to
procedure. Now, Shri Bibhuti Mishra.

SHRI SAMAR GUHA : It is a matter
of shame that from all over India about
ten thousand teachers have come with this
demand: they are just demanding a mini-
mum wage of Rs. 150 per mensem.  We call
them our shiksha-gurus, and, thercfore, I
would request the Prime Minister to send the
Education Minister to meet those ten thou-
sand primary teachers, who have come from
alloverIndia......

SHRI BAL RAJ MADHOK (South
Delhi) @ We are talking of a need-based
minimum, Here are the primary teachers
who arc not given even a living wage but a
starving wage. Something should be done
for them,

SHRI SAMAR GUHA : Each onc of
them has spent a month's salary for coming
from Assam. Kerala, Kashmir and other
places.

MR. DEPUTY SPEAKER : Without
having regard to the procedure of the
House, [ find that everybody is supporting
him. This is not the way to raise it here.
He has made his submission already. Now,
Shri Bibhuti Mishra,

SHRI S. M. BANERJEE : Because of
section 144 the teachers cannot come here.
Previously they could appreach Patliament,
Hut now because of section 144 they can.
not. T would request vou to tak> up this
issuc with the Home Minister because neither
the teachers nor anybody clse could come
here to Parliament.  So, let the Fducation
Minister go and meet them now.

MR. DEPUTY SPEAKER : Therc are
ways of approaching the Minister, and he is
casily available. But this is not the way to
raise this issue on the floor of the House.
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SHRT S. M. BANERJEE : You sre the
custodian of the House and its rights. There-
fore, 1 have raised this point.
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®Wr § g T9T A FCHE |

¥ 38 7Y% 97 1% qifafess "
TE FT ARG ATHT T FEWT F2AT
T fE 7w A HEw A Iamw
AT # FE S FIT FT | oA
TgT 9T FAFET T fE AT &S
A9F A9 @t ArgT HIAT AT GAHA
¥fw 33 gu &1 § agm fr o=
foemaai ®1 g2 f@ar ww AT @
it I EEfow @ ¥ W fEm
T |

fears= 93w 7 freqr 6 wdw &
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(Interruptions)

SHRI E. K. NAYANAR (Palghat) :
Your Law Minister incited the people to
take the law into their own hands. Is il
democracy or hypocrisy ?

ot 99 = ;Wb : J ogEC Al
fafreex § g @A d oF Kede
Wt fear ar 3fe *1€ IF|FALH T
qEaTT ﬂ‘ff F T (Interruptions)

SHRI E. K. NAYANAR : Call him and
Iynch him before Parliament.
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WETEH g @ & T 97 #rd ey
ﬁwmaﬁa,ﬂamﬁmm
E | FroTHoRo ¥ WEA T ATTET I
g @ 9T Aug & fgm oA
€ T A WA G F 0 q@ 9T
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A # g AN g a9HE 39 & faw
st gt o f§ afs ag a7 smaEmEe
TARAEl AT T I fF waemmEET
foE &1 #qF faar smom @R W
Fa wfAvm e FET 1 foE
yTAm a1 79 Are 3w fafraw aw
¥ mAT A1 99 F gL A7 T,
A1 gEATr T FRAT g | AR o«
9 WEW FT FE AT wE faar,
qzamgae s feardw ¥ owew
FY AElEo Ft A ¥ g7 w7,
9 EH AR FTFTAFAG 7

% gamar gfs 19w St
g gé A wifew A 1 g W
geaTH & & fAU T AW A
aoax fear 1 12 ardE F AT oA

FT HEAT, A FEl @ w7 oRET
aﬁ@m,ﬁrwﬁ&wumﬁﬂ
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[ &o o FAAT)

¥ wEA S A F IEET hawT Ag
gAT, SUR! HERUT F FHAT WA
¥ T w7 foar mav g Ty

a7 I E | AT A oA g fE
™ AW F TE FAr S T FT SAEe
Freefed WA F FifezggwT &
T & AE | qF o fawarw
fF IR IART AL 99T | 30T TEHT
T a1 IAH AT add § femr gaw
g fe wdRww feufem weq o
faerm | F SUET ToTeE & SEET
WA F AAA GGAT AT@AT § arfs Al
oY AT FT AAAE FH F1Fforw A7
TE & Az a1 L | T Fifeegmw
7 fear gam & fr st fam-fem
wEal 97 faam s

“Compulsory arbitration shall  be
limited otc.—

(i) pay and allowances,
(ii) weekly hours of work, and

(iii) leave™.

TN AW Ig IgY 4 fF ardffevw o
4 oeETiw & A9a 9T W fmrame
ga dre T fafmmn 3w o oo%

T A7 ferloey ®T & 1 g WEeT

WO THAT § | T F A A
e TE 9 | I§F % T 9@
fie -

*On a final disagreement being recorded
as mentioned in clause 18, the Govern-
ment shall appoint a board of arbitration
as soon as possible.”

e T 7 | 7 faege A

g7 | J9R AqTE d AT R AT UF ArqT

& FrETewm §, TEwT #75 mer Ad
a1 | AfFT THE AR wEienT &
= F7 faar @, safe oy sifass
ot ot i @ a2 & ArAT s #7
FT TFAT AY, TAFT AAS F7 THAT 4
A7 g T & 77 fome ot
grasa g, 97 fragug swasa A
FAX F G & | ZART ASGL F1 AL
FT AGAT F AT 97 g ATAAL FX
FEA0 AT d= ArfET IEET @A 7T
g7 ? HTEICUA ST HATE T AT | T
ag gl & T § AT A1 qET I
#1 ez &< aFdt 4t | AfFT qae
IR ATE G FTAT | TF FAT AT

gfew M zzae ffom 70F & F99

fearar IHY 9@ H TH 140 AT FT
qife i & AT FYE AW A AT
IR WA w7 frmr o wE s
qifaamiz § Ava F ATHT AT AT
AXT AE AT AHAT § AR AT TEAS
# qravTE A W 7| A Sft sy
ara # famemr Iy 9 @R @
& T1EY 4 FF ag et w4 & framly
&1 afew gar gamadl | sty Ty
fear mar 13 faaae, 1968 ® |
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s gu fr anfedw #f arasi o
JeUT ERN, IRT A0 fwar W@
U% W@ AT I@ AE@  FHATED A
39 wfzaq #1 gfowar 3318, Ia%
HELHE A0 | Faw @ & T,
AT wafowsr S o Sl aed |
TET To4E fFAT | SR g &
e & 1 fra 9 &7 fao o @
g7 owfan & sw gmam w1 g
fem afFw swgmam §F W@ @
279 719 ¥ ATa Fg AFATE F REwE
¥ IFT FAT AN qF T FAFA
¥ T A fF T@m A OA9 9mey,
UF FA ATR AWEA Aal gAT |
0 ATF TEEEd UFE A a1 g !
Ter mFT  qfaw J S A= A

9 79 9T W1 7 17 avaa &1 fae
& TH TEET TReT T AT AT M
@t s=E F71 f5 wEr gEE agd
™ ¥ | 9IW WAl T 3@ FIARATE
afgm 7 ST amEa ST gl
AR AT 7@ AGIE | WA T AN
§U W HA AFEME F AT FEAT T3AT
¢ fa arfar anfas 9«4t /& =t
T 7 az fooe gwar Fqw g S
m a1 A fawwem 7 &g

!wﬁﬁmﬁﬁmmﬁ?
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A mEFET @Y. 7w TR A
BT 4 | W T F @
9aM W@l AW &7 AEE
IER! AT WA AT &
T WX A FE, fF aZ  AAETC
2 a9 24 & fF @ 98 a9
foem w¥ffzg 21 @ % & fem
T | TF ATEHY F AT T FuifE
IR T AR ¥ Faer ot g AT

TH FIeT T 47 |

& w

qTET
feur
e

a”ﬂ'

“Murder in cold blood : The blood-
thirsty policemen, however, did not spare
cold-blooded murder for all their con-
fusion. Mr. Raj Bahadur (24), Electrical
Khalasi was not among the strikers but
was murdered in a calculating manner
just because his face resembled that of
Mr. Surinder Mohan, Vice-President of
the Northern Railwaymen's Union.”

gEar e @t ft o oA
FaF AT o aar 1 7€ IEET FHL
a1 | I AT AL A, AEAD FT
Jodud Tel (FAT, FAT IWAT WEA
faaar 41 OF T AAGT TEATAT I
i & Arg fagA fgeaa 7@ Fgr
qr f& g7 afzds & faas ggae
Fem | F47 fTar #1859 A A AT
qrr A A FAT AT | AR Ay gE W A
ar7 agt ¥ #ar waty 4 7 gfea it
A1 W oE A &1 IAN {1 7 @
FATE BAT AEAT § | TH A A
uw faar &, A9 d 98T FEAE |
faa agAt o1 ggr 9ws wr & foes
md & fage &1 fagia A faar g
e F7 ag fagw Iy anfis faerm )
s g &1 @) F1aq fag anfaw
firdr ? z:g:rais@r@trr? T
gfget TarA @ fEdr #7 qwT T
forey fear ST, T TEY STOHT FOET
& 7 FEAT F O w9, TR F,
TIAT  =H T, m § MY =T,
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FAAFT § AT FgAr F1 wqTY AT,
AR § AT qAT T 8 A
9FT A IFA FT GT F AT @I
7€ | fros F 2w qT gAT
Tl F1 faqa A ¥ Fagrow A
T, FA FSfadl w1 AT T A
AIT B2 gT AIT AFT Iq T YUW
wAr wERAT # FE qv wE femv
Ffau fx Zw 1 {0 Awi wfgagi
w1 f&g 79g & "7 9y mar Al
I ¥ g a4 AN ¥ Fwaf=E
IH 7 9&7 §& wig fRavgem 7
#qrg fFar grm ? AT 3 0F ¥ s
FE F7 frar fafer & qde=nr o
qEET FFAT I AT FHIA F M
gr ? mraan f Awt 3 fagg faar,
qa Al f& ow g7 % zema &0
 # | dfwy 78 zIiw femeww
TN AL Y, 4T g IA F AT w7
#5ar g 1 Ifew Ffzar st aifea
a% |ars afFw wm fgar 9T gAE
gl gu 1 Ffwa 3w 29 5 oF gfew
e AT 3H AT A g /00 #m
TF qfera a1 #1919 27 ZITC EHT
faas are adf 793 7 7 9 uF-
aF gfaa arer &1 a€f 71 3q7C T 3G
& w7 fFa Fforew o7 &1 @O AT
M g 7 oag iy 2

9 AT F qE FATIET & AT
faar ? 65 gwre wW # Awfrai
&y wf & wEram fE yam™ AT
oA w7 arfew AEAT qaw BIAT O
FGIA FTRI aqeetaen 1A faar &
IR 48 A Frawfyw ¥ faar g
afer segae wAwfEl a1 |
gor ? ¥ wE 7 9w et d
FAE AT a0 € | et Srfe fE
T AFT A9 Sgfev WIET FHA |
ATY HE@ET FIF A FT 34 (5 {7
AT S foar 741 § ¥ A

137 amr drgfar gqfem gr o
44 TF I Nfeq [T § (e o
Afew 10 A" F " F1 w9,
I7% Aifrw Frarfom & fam qo afFa
IR FIrT TITET F1 fAaar qaeag
& fAniT fravaar qr I3F1 o9
s afyr adi faaraar & 7 saw
#7 w7 AT 7 FE AT 4T A 44
ZATT &7 41 | TAACEAT. FATCH
zanfera =T §1HT EA
a Wl AwifEs § 1 39% faTE #1F
¥ owEd §7 TW 144 AEF,
FEAT 188 AT FINA 5 ATF W
afeT &1 AT F 1 A9 4TH X
A¥99  TAARR WITA  ZI9fEmE |
T34z geEaa gz 5o ar™
TIqZgT FAAeE g g Al ATHHT
gyia At Zrar Tfen 7 FEes
fra w0 | I 9T ATIA TAG A
W@WE 1nE AvE FavAw 2fF gt
FIAMQ & A1V ITF A9 T G-
feal & 3317 & gwAw HF FA
afFr a0 Avw IAF1 afmm A
faqr s 7gr & 1 wuTA A4T wERAT
¥ Towr suafr faae ar &)
g W& IAN fAagA F@ Y
G99 TF 19 FE 47 | FHA FEAT
fr RAz@Er w@ AWl ¥ 9
A9 GAET FT X | TGO AEA T
Far 4T 5 A ¥ q@gw HEAT gl
AMMAT | 44 FICC FT ATFN AT
FfF Aror WY FH FWTT AW AT HE9-
fex § gas faers qeed 97 W@E |
¥ wr¢ fofaae qrmd &g wAee
¥ a0 FAGH & FIT OEFT T HET
¥ AFIA TAG AG | IAST A
RITTAAT | T4 & FIT ATSIT THTE
T | 3a% afaqi &1 AU AT | F_I
w1 gmq frarwar | AAT T GEW
IATE g AT | IFEH AR INE WA
qAW T | FET AT |
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Here it is ‘attempt at murder’. But
cases were filed against those whose family
members were murdered. This is the history
-of Pathankot and Bikaner firings.

FAFTAT 4 I TS X 1 A
e ot ¥ faags svav IwEa g fF
ML T FHAR fowar Faq oF
T 1 FAeag ¥ fAEe fmar
T ¢ FAT LA 92 AN | IFAFFE
T AL & 1 9T AR T vade fran
A gRE WA 1 A s gl
ar FEr IaEr W g1 1 faw ave A
ARd a6 F A4 AqF gAv, faeAr
g gaqeq nedz ¥ fam A & g0
HITI 4T, IART @S §T H FE) qHAAT
zfF smgar &7 A awT gAq &
FIfrw FUM 1 oW WY s Z9T
ARAT 7433 1 W AgAT T
Zfr sqemme sned #1 arfow fear
T HIX FESaEr w1 wer fEn
TAT | EATL AFT ATEE Fiww w7
2E fraw at o a9 | W 7w
FAFT 9 FT ZT AT Z | AF Al
mag for wmT F1 oA%® § SR
987 & | Z9A @i g fy waewr oA
= Frafaz 91 qg w9 7 iy
Tfe7 Tifers qeaw A IR W
ETUF w4 wrafaw faar g1 | 399
AT AT FT qZ RIT AL FE A
g1 A 57 9 A ¥ QBT TRATE
f& sa%r ag wfesqg #Fgiaarar o=
qY I OEAT A gEATT F1 AV,
wq zver, favAn, wEAEn g 6T q
Iw FE Fwars FT AW K & T07
fear g1, 93 s8fzq T qEAFT W
T@ @ 9 1 g9 377 78 fgrma @Y
T 5§ I7% fasre sfedw &g
o wRfew a@ o @, @, i,
T FWT Y R, |OE
T FTW QY IR 9, FqeAr AT
gfe a9 afeda wi A @mar wn
# goar Jga g 5 o ad
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faars w1 snfeda 7@ smar s
A & #X A fag & g@rd &
AT & | g9 WY AT FE THAAT
& foar §ar a1 @F #1 awedlt &Y ar
AT | AfET dee TEEHe T
FIH wgr v oy deafad
FI A% TA FEGE FHEAT AWM | FR
A A FfRw arow A9 & fow
IT 92 froet @l SroAr | &% g4
afqw &1 &1Za ded | 99 qE S
% WET IAFT Afaw IFTC g1 OSATCI,
T WA d, FF A ww g qm
TE 1 gEE FHEIEl #1 a8
# st favare feamn wwar g fF ot
g Fg T 2R 3 odwme M
41, 36} Fa% T AGIE 198 A FQ@
mr f& qifafesa § a9 o1 @
g7 | eflE-aeE W 99 w@roat |
&g @ fF smer gam g W
aifw s € § aaf e W ]
Y a1 ITHT T G ArwrS 33
2 | WaEH ad qU9 I J
gAY st o, @ wafaferdi & awe
7 @1 #FEd g F o A
AT F AN T T 9T TR F1E TN
FTTAFAT 2 | 7 FETAT 97 AR
ot 9T "R ¥ JA 9T HHAT G|
g MY | IEi @ fE T AR
¥ dFar @ fFET £F and gW AEe
§ %l 9%, gu AW §, q€ T W
3 W) IR W w R A W
aw ¥ F< fgmr 1 98 fow g @
qE hgAT FL |

agr T Are dww fafmm aw &
arqey &, ag g fewre wmaw @
Tax fau gr TE¥ WH 1 W9 23
AFIAT 1968 F LTAAT F 9§ |
ot 712 F o A 7, P FE Fow
F g, T I 99 a3 s @
a¥r fawara @ e g2 #7 g At v o
v fear ¢ 5w Avs 4w &9 g
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[=7 7o Yo TneA]
Ffgw | 37 FrgIT F wiwE ZEe wrd
I A T A F FE fFw § ) A
&z fafasm 37 gt Fr 9347
& 3w ¥ 9% fafrees o weafadz
& qrf 3w SEw g F osEE
aifeqq #1 27 At & o T A
IHH & THq TE afed T
fear & | #w ¥ amAw sz wR
wat 1 19 faarae &1 FA F 737
437 AF FEmfwazazm & aa
aod fx7 qr g W AT 7 qam '
| qFE A 19 AVE T FLA H
HAT AHT 4T a1 JZ0 41 1 FFEr g
g FTERT T AT AT AT ATAT
TG Z T FAFT 7 ATTE AT
FF I farg fran wmAr 2 oatmsw
AT 97 AZ KT FEAT T AT gEA
 Ffowr Fw E G FET TH-
wif@i #1 &1 4t afer 2o % =
T FEFE«aft 39 FvE ¥ oama e
TATANE T FW fargw A o4r
IHERI I HEAT

¥ 7 # Fgm f& wafsow s+
AN FT qEAT HEr 2, IAHI W
AT | AFET FZET AR, WEEE
# gy arfgn, fawew zwE 4 MY
Fifgn, weE™ § ZEY Wfgn SRl aw
FAfET g 2

wgi % ATA MEAAC UFAEE
¥ AL FT qEERY 2 9AA FIE WE
TR A wmA D Efe qa e
TPV EAT 9T, 20 HITAT 1962
® = 7 gwen fea 91, a@ I
qoAr dEwdt w1 sz fgar ar
21 810 ®1 dzH TIAHT OTHATENS
A, fedw, qrew mw IAWTE AT
AR GO A QAT T WD A
oF T @ e 17 smany ®Ew
¥ wwg, §T AEfey dfm g,
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F1 THAT UET T A FT MW |
It fr T &, afew A ¥ @
T s qgA faan fE o aw fergeam
97 19 FT gHAT WwWAT &, 9 AF AT
IMAT AT ff IAF ¥eA 8, a9
A% g9 IMWIET 7 9 Far 41
SAIRT FTH TIF HEETH TAT3A 6T
T AT )

WA faggr w7 A1 T E oo
A IFEE fagzr w0 fEw w0
ff "I'.;( %" dﬂ':.;o Tqo 7o E_[o’-ﬁo%
ST FT | IART 3ATET T AT
FA AWET, f2 AR AEw, qaen
A faar manr | rw fafaecd
" AT fE fgo A, arr affaa
N IFERT 10 L, A FA AT A
I A FOT, &7 AT H A FOTL -
Zad 21 & s Awm Afaw fE ogw
fanz Ffam | #faw aferva oz 2 fe
I AM «ETqdE AT F @Moar
IA|ET  FOr, afew gwr Arg Awh
T | WY g 2

7z aFe fom wrfo mAe o
Jo #Alo ITAT FT ATAT AR HWAIT
3, T F0 7 @ ANE | F FAYT
FEAAAT £ | gATL AGH qAT Y
UF aga g FgEr & 1 faw amde
THo Fo Fo Ho FAWI A FFAT
#1 fatg frar, o T@0 @ 9T
it wifgr 1 o ww fs mer
FAFT ®E &, ¥ wyw wadY R
ST &7 A9 A & 1 ¥ HYAT A
& WY q9 TEN AT | UF qOA A
& AT FTA FT A @ AW
FEAT 4T | Fgar 471 f ag gov TN
F ot SR IR §, A 9T AT
w8, dR AT g A fowmw
s & | oF qgeer ff a®@ W
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§ | I Fgr fF ORI, TEAT
AR T gIT F FAO g IR
FAH UF BREATAFIITLT &
AR @ faar | @@ TAT I@ A
FAFTEA FAA | TH AT AT AT T AT
f& q7w17, ¥4, W1 AT IA |
ABETE TR FTATAT &, Tz A9 F
qrg W AR A FLT | T 2
F1ATg qiT o7 I e Mo
FTo o Hlo | (sumata) # ¥ FA
#r fomame & &1 A% kg adl
FET & | & &y AT 3 § gFATA 47,
affw &z W W d Ew vE Al
FWE

uF A BE A aEE FE AT T
/W FEATE )

Ao Tdo Zto qe Hro & red
g 7
DR. MAITREYEE BASU (Darjeeling) :

1 can also cite many anecdotes about you.
You must remember I am also in INTUC.

=t @o Wie FAAT : 7 o Lpil
T FGT HTEo TTo Fto o #To
¥ ofted F AR § T FE WEN
¥ e W SaF I & W F fa¢
o g S fmmEEr ¥ faw o A
ITH ALH TG FETEE | W AT
FIATT i T ALH IO F @I
r 3

UF AT F i a=97 97 AEN AT
q7 | IS U9 FFHE 9T, JEH AN
i, ¥fea T=a1 Jar A Qar 91
g Afvrw & a==7 dar gaw ) Afew
w7 ag 2 a9 ;I T F om, @
e 7g A qo g fe 9w
qer a1 AR faeamar ar fF oo
@), AT 79V 1 IAF A AY IF A
sregam 504 & fag s ¥ aw
a1 qAT T ¥ g fe
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ZARA AT A1 TE auw qwA §
AFT nF T TEr AT 4T, W
o FHAFIT 7 | I qer fr a7 Iy
T4 AFA 3 AR famarar & IR
Y, ¥ F@l, I AT aw gz
AT & TATAT & 1 A9 FTATA
FgT f& 99 997 ag @z AT @
AT T A #7105 qgq, fazrd aiey,
IR WX F FrE FAAT aT Ao o
Fto go o T drew dar gar g,
s gt arfeas a8 ¢ fr 7 &2
qr & WA g W o # s am
T, AT TET |

aifers & & Fga e g fFww
aifedq &1 778 & ¥ avw ¥
fraram 12w e de a9 & fag
ATA T | TTATE FT AR 0F qreAw
ZNTT TH, 29 IART THIE FLA |

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : 1 rise to oppose the Motion
of no-confidence moved by Shri Kanwar
Lal Gupta. In moving this Motion and in
the way in which he supported it, he tried to
impress upon this House the necessity....

SHRI J. M. BISWAS : The hon. Member
is President of the one of the Postal Unions
which had joined the strike.

17 -45 hrs.
[Mr. DepUTY-SPEAKER in the Chair.]

SHRI KRISHNA KUMAR CHATTER-
JI : 1 confess 1 could not understand the
cogency of his arguments. What was
wrong about Government when they tried
to tackle the token strike situation ? There
was not merely a threat of a token strike
but there was to be engineecred a general
strike in the country; this was also announc-
ed in the newspapers and publicised. In the
face of such a threat, Government had to
act, and act perhaps with caution, dignity
and restraint.

We must objectively study the whole situa-
tion concerning the strike. What was the
demand made by the Central Government
employees ? Being a trade union worker
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myself, T stand fully, for the right of the
trade union movement to go on strike to get
certain demands conceded. 1 am prepared
to say that this right is with the trade union
movement. But here I would like the House
to take into consideration another aspect
to it contained in the remarks made very
recently by the Chairman of the National
Commission on Labour, ex-Chiel Justice of
India, Shri Gajendragadkar. He made it
perfectly clear as to what in his opinion
should be the nature of a trade union move-
ment. He said that the Indian trade union
movement should think of furthering the
social, economic and industrial advance-
ment of the country without prejudicing
the interests of the working class, and
although the trade union’s primary duty was
to look after the interests of the working
class, it had also a duty towards the
nation and it is time for the Indian trade
union movement to be more mature, crea-
tive and constructive.

It is from this point of view that we have
to study the whole situation created by the |
token strike and its aftermath. The token
strike was sought to be brought about under
a threat. It was said that if the demands
of the cmployees were not conceded by
Government, they would be forced to call
upon all the Central Government employees
to go on a general strike for an indefinite
period, not for a particular period, but for
an indefinite period. In the face of this,
Government had to meet the situation quick-
ly, and for that purpose, the Ordinance was
promulgated. It was held in a Supreme
Court judgment that strike was not a matter
of right for the Central Government employ-
ees. But there was one difficulty : unless
there was an cnactment of Parliament, it
was not possible to bring the Central
Government employees under any kind of
punishment. So the Ordinance was pro-
mulgated to prevent the Central Govern-
ment employees from acting rashly.

SHRI NAMBIAR : And to victimise and
punish them.

S8HRI KRISHNA KUMAR CHATTER-
JI : No.

SHRI NAMBIAR : Then what was the
purpose ?
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SHRI KRISHNA KUMAR CHATTER-
J1 : It was not to victimise them, Here I
would quote from the main editorial of one
of the leading newspapers of the country
noted for its sobricty, a paper which has
served the country with a patriotic zeal—I
refer to the Amrita Bazar Patrika editorial
of 6 October. It wrote :

“The community, however, cannot
allow itself to be held to ransom in
this crude fashion, nor can the Govern-
ment ignore the challenge of saboteurs in
trade unionism.”

“The drastic steps taken™ by them to-
curb anti-social elements would. therefore,
have a wide measure of public approval.
What is however, not a little disturbing
is that central trade unions or the political
parties patronising them have not yet
thought it fit to utter a single word in
condemnation of these acts of sabotage.”

We in West Bengal were the worst suffer-
ers from sabotage. There was a strike by
the clectricity workers and the result was that
large scale sabotage was practised. At least
five giant transmission line towers were fell-
ed during the strike. The daring nature of
such acts of sabotage as also the technical
knowledge necded is evident from the fact
that four of the steel frames supported the
high tension 132 KV system. You can
imagine what great harm was done to this
country. The country cannot be held to
ransom by these acts of sabotage and this
kind of strike by the Central Government
employees.

I was listening to the arguments of Shri
Dange. 1 was amazed by his argument
that the demand for nced-based wages was
met by the engineering sector of our indus-
try to say that the demand for need-based
wage by the Central Government employees
is justified. Although I am a trade union
worker myself, I have tried to understand
the responsibility of a public servant in the
context of our national duty, If the Central
Government employees are]treated on the
same footing as private sector em
certainly the country will have to face a real
danger in times of emergency. The Central
Government employees are not employed in
any endeavour which gives profit. They
are serving the Government and in deoing
that, they are not producing anything. They
constituted the machinery through which the
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Government of the day tried to function and mum wage beinggiven to our employees

implement its policies. It is almost impossi- but their financial implications had

ble that my friends in the opposition will
some day occupy the Treasury Benches, but
1 wish they do and if they do, they will
then realise the responsibilities that the
Government has to discharge in such cir-
cumstances.

Our Prime Minister, ina broadcast, had
made it perfectly clear why it was not possible
for the Government to accede to the
demands made by the Central Government
cmployees. She made it clear that the Central
Government employees and others like the
railway and port and dock workers, even the
lowest paid among them, were better off
than many other sections of our down-
trodden and under-privileged community.
This is particularly true of our rural millions,
and therefore, it would be neither just nor
wise 1o attempt to satisfy the claims of a few
people at the cost of a great many. Sucha
course would also imply sacrificing long-
term national interests for wvery limited
lemporary gains.

She has made it clear that she is quite
sympathelic to the aspirations and demands
of the Central Government employees, but
she has to deal with 50 crores, millions in
appalling poverty, millions who are un-
emploved, millions who were not getting even
the bare necessities of life. It was not possi-
ble for a Prime Minister heading a npational
Government and a welfare State that only
for the sake of 26 lakhs of Central Govern-
ment employees the whole Government
should be jeopardised in such a fashion and
the whole economy brought to a standstill.
An argument was put forward by the hon.
Member, Shri Dange, when he said that it
was a small thing to concede to the demands
for minimum wage as demanded by the Cen-
tral  Government employees. Perhaps the
House will remember that when I came for
the first time, 1 had the honour to represent
a constituency in this House, for the first
time 1 brought the question before this
House. As a supplementary 1 asked the
Finance Minister and the Deputy Prime
Minister if the Government would sl\vc us a
target datc when the minimum wage
would be possible in this country. His
reply was categorical, He said that
on principle they accepted. So far as
the question of minimum wage was
conczrned. Government accepted mini-

-

to be worked out so that it might not
have an evil effect on the country's whole
economy. That was the answer given by the
Deputy Prime Minister on that occasion.
It is quite clear therefore that our Govern-
ment tun by the Congress Party is fully
aware of the necessity of giving a minimum
wage to the Central Government employees.
That is quite truc, but, at the same time it
was not possible for them to look only to
the demands and the needs of the Central
Government  cmployees. Therefore, the
whole difficulty arises there and the Govern-
ment tried to convince the leaders of the
Joint Council of Action that they be given a
chance to get the recommendations of the
national Commission on Labour. Although
it is truc technically that the minimum
wage question was not before it, certainly the
Government would have extended the terms
of reference of the National Commission
on Labour and the Commission could have
also brought that question into the fold of
their deliberations and could have made cer-.
tain recommendations for the purpose of
the country and the Government.

This question of fixing the minimum wages
for the Central Government employees will
also imply certain other obligations. There
are several million workers working in the
State Governments and they will also press
for this minimum wage for themselves.
Therefore the implications of such a deci-
sion will have to weighed carefully. Then
again there are thousands of employees in
the public undertakings and we have also to
consider the question of minimum wage for
such employees. Naturally the Govern-
ment wanted to solve this question on a
national footing. Until that situation comes
the Government is not in a position to ac-
cede to the demands made by the Central
Government employees or send it to arbitra-
tion.

MR. DEPUTY-SPEAKER : You have al-
ready taken 15 minutes. Will you please
conclude in a couple of minutes ?

SHRI KRISHNA KUMAR CHATTER-
J1 : 1 will need some more time,  Sir.

MR. DEPUTY-SPEAKER : The bon.
Member will resume his speech tomorrow.

e
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BUSINESS ADVISORY COMMITTEE 18 brs.

TWam¥-Timo Rapoxt The Lok Sabba then adjourned till Eleven
THE MINISTER OF PARLIAMENT- of the clock on Tuesday, November 12, 1968
ARY AFFAIRS AND COMMUNICA-  Karrika 21, 1890 (Saka).
TIONS (DR. RAM SUBHAG SINGH) :
I beg to present the Twenty-third Report of
the Business Advisory Committee.
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